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LEGISLATIVE ASSEMBLY.

rWednesday, 24th January, 1923.

The Assembly met in the Assembly Chamber at Eleven of the Clock.

Secretary of the Assembly: I have to acquaint the House of the un-
avoidable absence of Mr. President from to-day's meeting.

Mr. Deputy President then took the Chair.

POLICY OF HIS MAJESTY'S GOVERNMENT WITH REFERENCE
TO THE GOVERNMENT OF INDIA ACT.

The Honourable Sir Malcolm Hailey (Home Member): Sir, I have to
lgy on the table a copy of a despatch from His Majesty’s Secretary of
State for India, Public No. 62, dated the 2nd November, 1922, regarding
the policy of His Majesty’s Government with reference to the Govern-
ment of India Act.

Rao Bahadur T. Rangacharlar (Madras City: Non-Muhammadan
Urban): Are copies available to the Members?

.The Honourable Sir Malcolm Halley: Certainly.

Inoa Orrics, LonpoNn,

#nd November 1928.
Public,
No. 62.

To His ExceireNcy THE RIGHT HONOURABLE TRE (OVERNOR GENERAL OF INDIA
™~ CouUNcIL,

My Lorbp,

More than a year has elapsed simgz Your Et‘.}zlxcellency’s (;overn(;ngnt forwarded tn
. " my predecessor the report of a debate which took
Gol:::-‘ytiw:?o,} ;:;{;:;ngct.’o the lace in the Legislative Assembly in September of
: . ast year, as a result of which a motion was carried
recommending that the Secretary of State should be informed that the Assembly
was of opinion that the®progress made by India on the path to responsible govern-
ment warrants a re-examination or revision of the constitution at an earlier date
than 1929. On the 28th February last my predecessor stated, in reply to a question
ut to him in the House of Qom;nons, that he intended to address a Despatch to
our Excellency’s Government. in reply to this motion, which would follow generally
the lines of his speech in the cofirse of the  debate on the address a fortnight earljer.
Circumstances, however, prevented the fulfilmemt of thim intention, and since it has
fallen t® myself to make the reply which it is desirable that the Assembly should

( 1418 ) : A
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[Sir Malcolm Hailey.]
receive, I do not imagine that Your Excellency’s Government will have expected that
7 should address myself to so large and important a question without mature consider-
ation, even though some further delay was involved.

2. The result of my consideration is that I have little to add to, and nothing to
qualify in, the statement of the case made by my predecessor in the concluding por-
tions of s speech in the House of Commons on the 14th February last. The policy
deliberately adopted by Parliament in enacting the Act of 1819, and recently re-
atfirmed by the present head of His Majesty's Government, was to provide an instal-
ment of self-government, bLut at the same time to make further progress in that
direction dependent upon cxperience of the practical results achieved in the workin
of the new constitution as a whole. It would have been a matter for surprise hag
any speaker in the Indian debate of September of last year attempted to prove as the
result of six months’ experience of a new constitution that its possibilitiecs were
exhausted and that nothing remained to be learned from further experience of its
operation. No such attempt was made, and the arguments used in support of the
motion consequently lose some of their cogency in my view, for three reasons. In
the first place. they assumed that progress is impossible under the existing constitu-
tion, and can be achieved only by further amendment of the Government of India
Act. This assumjtion I believe to be.fun-lamentally erronsous.

3. The outstanding feature of the change made by the Act of 1918 was that it
grovided British India with a progressive constitution in place of an inelastic system
of government, and that consequently there is room within the structure -of that
counstitution for the Legislatures to develop and establish for themselves a position
in conformity with the spirit of the Act.

4. In the second place, however great the merits shown by the Legislatures as
& whole and by individual members (and I am far from wishing to underrate them),
the fact remains that the merits and capabilities of the electorate have not yet been
tested by time and experience. The foundation of all constitutional dovelopment
must be the presence of a vigorous and instructed body of public opinion .operating
not only in the Legislatures, but—what is even more important—in the constituencies.
Until this foundation has been firmly laid, progress would not he assisted, and might
indeed be retarded, if fresh responsibilities were added to those with which the
electors have so recently been entrusted.

5. Thirdly, th2 new constitutional machinery has to be tested in its working as
a whole. Changes have heen made as the result of the Act of 1819 in the composi-
tion, powers, and responsibilities not only of the Legislatures, but also of the execu-
tive (Governmonts. No estimate of the success of the new system counld T;etend to
completeness whicih was not based upon proof of the capacity of these bodies, as
now constituted, t. administer the duties entrusted to them—duties which, from the
point of view of the public welfare, are at least as important as those of the Legis-
latures; and trustwort{:y proof of such capacity can only be established by experience
of the extept to which the increased association of Indians in the sphere of executive
responsibility has justified itself in practice.

6. I would add that, even were these reasons for patience less cogent, an opinion
hased upon six months’ experience of its working that a new constitution, in the
elaboration of which over two years were occupied, stands in need of revision, is
hardly likely to commend itself to Patliameut, sipce it is clear that sufficient time
has not elapsed to enable the new machinery to be adequately tested. It would,
mn fact, be without precedent if a constitution, deliberately framed to provide a
hasis for development in whatever directions experience may indicate, were to be
brought under review within a few months of its inauguration; and indeed any such
rocess could hardly fail to deprive the constitution of a large element of its value,
[:y ddetermining prematurely the precise directions in which further progress is.to be
made.

7. 1 shall be glad i Your Excellency's Government will cause copies of this
Despatch to be laid on the Table of both Chambers of the Indian Legislature.
I have the honour to be,
My Lord,

Your Lordship’s most obedient, humble Servant,

.
* (Bigned) PEEL. n



THE WORKMEN'S COMPENSATION BILL.

The Honourable Mr. 0. A. Innes (Commerce and Industries Member):
Sir, T present the Report of the Joiny Committee on the Bill to define
®the linbility of employers in certain cases of suits for damages brought
ngainst them by workmen and to provide for the payment by certain
classes of employers to their workmen of compensation for injury by
accident. :

NICKEL FOUR-ANNA AND EIGHT-ANNA_PIECES.

Mr. Khagendra Nath Mitra (Bengal: Nominated Official): Sir, I wish
to ask a question of which 1 had given private notice to the Honourable
Member concerned. -

. Is the Government aware that there has been for the past few days
a rumour in the city of Delhi that the nickel four-anna pieces are going
to be withdrawn from circulation? If so, will the Government be pleased
10 say if it is a fact? Is the Government aware that much inconvenience
has been caused to the business men as well as to the private citizens by
the refusal on the part of people in many cases to accept these coins?

The - Honourable 8ir Basll Blackett (Finance Member): I am much
obliged to the Honourable Member for giving me an opportunity of stifling
thie idle rumour. The Government of India understand there has been
such a rumour in the local bazar for a few days; it is entirely unfounded;
the local authorities took whatever action was possible and the rumour has
since been dying out. I am informed that the nickel four-anna pieces
are now being freely aceepted. It is not true that these coins are about
to be withdrawn from circulation. Similar rumours have been current for
& few days in various parts of the country at different times and they
have been repeatedly contradicted. I may add that the local Commissioner
in going to be asked 4o put up a notice in prominent places in the city-of
Delhi with a view to stopping this inconvenience. :

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): There is
also a similar rumour in regard to the eight-anna nickel pieces?

The Honourable Bir Basil Blackett: The same remarks apply.

LascArs IN THE GREAT WAR.

*Letter from the Assistant Secretary to the Government of India, Department of Com-
merce, to Mr. K. Adhkmed, No. 323, dated the I1Ith January 1923,

As you will remember you asked in the Legislative Assembly on the 7th September
lust for informatior on the following points :

(f) The number of Indian S8eamen and Lascars working as Berangs, deck crews,
fireme: and butlers in steamship companies and in merchant vessels, etc.,
in Indian Wgters and abroad ;

(ii) The number of Indian Seamen and Lascars killed by enemy action during
“  the Great War; and

(%) The number of Indian Seamen and Lascars captured and imprisoned in
« foreign countries.

* Vide pp. 1349 and® 1352 anse.
( 1415 ) A2
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1 am afraid that we sre not in a position to give you exact figures in all cases;
for instance the Government of Bombay, who were consulted, have informed us that
information as to the number of Indian Seamen and Lascars shipped from Karachi
and other Ports (excepting Bombay) in that Presidency is not available. Howew.r
1 give below what information we have been able to collect and hope that it will serve
your purpose :
() Numbers shi from
Bombay PM... ... 29,000
Calgntu\ ... 39,207
(These figures are for 1921-22.)
(i%) 3,427 (this includes 33 who died from exposure while on war service, but

excludes 47 who died while interned in y).
o (i) 1,200 (I have assumed that you refer to Enemy countries and not alt foreign
countries).

RESOLUTION RE EXAMINATION FOR THE 1. C. B.

Lieut.-Oolonel H. A. J. Gidney (Nominated: Anglo-Indians): Sir,
the Resolution that stands against my name and which I propose to move
reads as follows:

.

¢ This Assembly recommends to the Governor General in Council that the present
eystem of conducting Simultaneous Examinations for the recruitment to the Indian
Civil Service be changed and that a different method of conducting the Simultaneous
Examinations so ar to give a fair chance to candidates belonging to different com-
munities and different provinces be devised, if necessary, by having a limited form of
competition.’’ :

8Sir, in moving this Resolution, I wish to attack it or deal with it on
very broad lines. It is not my desire to inteyfere at all with' the effi-
ciency or the traditions that are attached to the honourable service well
known to us all as the Indian Civil Service; but I move this Resolution
standing as I do as a representative of one of the mihority communities in
dndia and as such I believe I have every right to place before this Honour-
able House. the views of one of the minority communities, leaving repre-
sentatives of other minority communities to voice their views. In attack-
ing this subject I do so with great diffidence because I represent s com-
munity unfortunately, which, for educational purposes, runs a very bad
second so far as other minority communities in India are concerned. Why
that is so I am not prepared to argue out just mow, but let that pass.
India as we know—I would call it the continent of India—is a mass of
heterogeneous classes and races, talking different languages, with different
ideas, and different creeds. There is no doubt that the cementing influence
here is the British element. Take that away and I think very few will
deny or disagree with me. that we are likely to crumble like a pack of
cards. The idea is no doubt to Indianise the Services, and being an
Indian and a citizen of this country I join with them that the ides is to
Indianise the Services. Minorities of course claim a place in that. The
Indianisation of the Services really means the replacement of the English-
men by the various communities of India. There is no doubt that the
Indian Civil Bervice which is manned largely by Furopeans will in time
be replaced by Indians. The ery now is that this Service together with
other superior Services is manned by Englishmen to a disproportionate
extent compared with the rest of India. How true that is, how neces-
sary it is, it is not my purpose to argue now. But the fagt remrains that
Indians look forward to Indianjsing the Services. entirely in time. Their
ideal is to replace Englishmen with recruitment from among their own

N
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men, that is, Indians, But when dealing with the recruitment of the
Services, the Public Services Commission which sat in 1913, and submitted
its Report, apprehended such an eventuality, namely the replacement of
&uropeans by Indians. Now it is very extraordinary how prophetic or
ultra-prophetic has been the safeguard, because if I understand rightly,
since the simultaneous examinations have been in practice one province
in India has been able to monopolise,—be it said to their oredit no doubt,—
at least 50 per cent. of the appointments in the I. C. 8., and taking that
as your criterion, and accepting that as a criterion for the future, it seems
as if it is quite legitimate to apprehend that within a few years’ time
Englishmen will be replaced mainly by one community, or by the com-
munity mainly occupying one province. I understand I am right in saying
that the struggle just now is between East and South versus North-West
of India. I do not eay that in disparagement of the communities that
have succeeded, but there is no doubt that it is going to be the ultimate
position unless some safeguards are put into operation in time. I ask
‘this Honourable House to see or to visualise the Punjab being administered
by no one else but by people from the south and vice versd. I take the
same position from East to West, Bengal and Bombay. As I say, India
is a continent with a number of communities, each wanting to attain the
maximum of speed in regard to communal benefits from the Reform
Scheme. The major communities in India are protected and are able to
look after themselves, while the minor communities, I regret to say, are
being neglected, and it is to protect these minor communities that I, as a
representative of the Domiciled Community in India, move this Resolu-
tion. In doing so, I think I am in good company when I quote, with
your permission, Sir, an extract from the Report of the Public Services
Commission from page 172.

‘* Safeguards and Reservations.—These safeguards and reservations are two m
ramber. First two candidates should be nominated each year by the Secretary of
Riate, on the advice of the Government of India, from amongst graduates of the
verious Universities, and of an age similar to that of the competitors at the examina-
tion. Such nominees who should be termed ‘ King-Emperor's cadets’, should rank
as probationers below the other successful candidates of their year, pending the result
of the final examinatidn. Otherwise, they should be on an equal footing in all
respects. This would make it possible to give representation to young men_ of good
family, who had shown literary attainments of a higher order, but who wete not
intellectually quite in the front rank. Members of the domiciled community and
Burmans might alsv benefit under this provision.”

The Report further goes on to say: :

*“ The Committee itself should be made up so far as may be of persons in touch
with educational interests, and should consist of the vice-chancellor of the university
«oncerned, the director of public instruction of the province chiefly interested, and
three other memkers to be nominated by the syndicate of the university whose area
is in question. Should it be found that the candidates successful at the examination
are coming too markedly from one particular area, we think that the best remedy
would be to hold the examination by groups of areas in rotation. But we deprecate
any such arrangement unless experience shows that it is_absolutely necessary. Subject
to these qualifications the examination should be conducted by the civil service
commissioners, who, after consultation with the educational authorities in India,
should devise a scheme having the same relation to the Indian educational courses,
as the oxamination in England will, under our scheme, bear to the education given
in the British secondamy schools. To give effect to these recommendations, we
recognise that it will be necessary to amend the Statute of 1858, and we advise that
legislation he undertaken accordingly.”

Well, Bir, these were the safeguards recommended by the Public
Services Commission and {0* avoid a swamping of these coveted posts by
any one particular community, I have bYought forward this Resolution
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feeling as I do that those who represent the minor communities will
support it It is up to the Government to suggest which will be the most
feasible and the most easy method by which the minor communitiesc
could be safeguarded and represented. Personally, I think the easiest
solution will be to leave the examinations as they are, and to make certain
safeguards and reservations by nominating from among those candidates
who have passed the examination, representatives from the various comn-
munities. This would give all communities a fair chance; there is no
doubt that it will create a feeling of harmony, and this House will be
putting into execution one of its primary and most important duties,
namely the protection of the minor communities' in India. If this House
refuses to accept this Resolution, I make bold to say that it will be failing
in it duty to discharge one of its most important duties. (Voices: ‘‘ Hear,
Lear ")) 1 see some Members from Bombay say ' Hear, hear . I trust
it is meant.

Mr. N. M. S8amarth (Bombay: Nominated Non-Official): Ironically.

Lieut.-Oolonel H. A. J. Gidney: Sir, I wish to put forward this Resolu-
tion and I will ask the House to give it its support and so protect the
minor communities in the Motherland of India.

Lala Girdbarilal Agarwala {Agra Division: Non-Muhammadan Rural):
Sir, I beg to move the amendment which stands in my name to the Resolu-
tion which has just been moved, and after the amendment has been made
the Resolution will read thus:

** This Assembly recommends to the Governor Gemeral in Council that the present
svstem of conducting simultaneous examinations for the recruitment to the Indian

Civil Service be modified so as to provide for a fair representation of suitable
candidates of different castes and communities residing in British India.’’

Sir, I am one of those who stand and very strongly too, for the Indiani-
sation of the services. Government might say that ‘ look here, you Indians
want Indianisation of the services and then want communal representation.’
Bir, I am the last person to have claimed communal representation, but
gince communal representation has been granted by Government partially,
1 submit that it.is very unfair to other communities if it is not.extended
t> them. One happy expression has been used that the Hindus belong
not to & minority community but to a majority community. I submit with
the greatest respect that it is quite wrong: The meaning of minority and
majority can be ascertained from their methods of living, their methods of
interdining and inter-marriages. So far as these are concerned, I would
say that Hindus are divided into a very large number of castes and creeds,
and thev can neither interdine nor inter-marry.

Dr. H. 8. Gour (Nagpur Division: Non-Muhammadan): They will.

Lala Girdharilal Agarwala: Dr. Gour says they will, but when his Civil
Marringe Bill is passed, and not before that. (4 Voice: ‘‘ Not even then. ')
Now take for example the broad divisions among Hindus,- Brahmins,
Kshatriyas, Vaisyas and Sudras. Then, again, all these are divided into &
very large number of sub-castes who would neither intérmarry nor interdine.
1 might say, for example, my own caste—the Vaisya community—is divided
into several sub-castes—Agarwalas, Khandelwals, Oswals, Rajshahs and so:
forth. 1f the principle of communal representation is worked out in such a
way that so many posts are given to, say Muhammadans—I hope I shall
be exoused for using thad expresfion—and so many for Hindus; then they
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might say that Hindus mean 70 per cent. and Muhammadans mean 80 per
cent. 1 would say that that calculation is quite wrong and quite misleading.
The word ‘' Hindus "’ may be applied to a large number of persons who are
Jreally Hindus, but when we come to the deeper question of inter-marriage
and inter-dining, we find they are a combination of several castes and com-
munities, and that is the reason why I have put down the word ** aifierent
castes and communities residing in British India,’’ so that, if the principle
of communal representation is once accepted, I would say that it should be
worked out fairly and squarely and, on the other hand, I am quite prepared
te drop this question of communal representation altogether if that principle
is eliminated from India. I wm sure the timne will come when the principle
will be abandoned but, as matters now stand, I think that one community
should not be allowed to have an undue share of Government posts or the
like at the expense of other communities. Surely, I don't say that the
minorities should not be protected. At the same time, the question is
‘ what do you mean by minorities ?"’

With these few remarks 1 move my amendment.

Dr. H. 8. @Gour: Sir, the Honourable Mover of this Resolution has
appealed to the representatives of the minor communities of India to support
him. I am @& representative of one of those communities whose support
the Honourable Mover of this Resolution has asked for. But I am sorry
to say that, far from supporting his Resolution, I strongly oppose it. Does
the Honourable Mover of the Resolution realise the full effect of the Resolu-
tion if accepted by the House? Does he know that his community in this
country represents only 100,000 souls? What is the proportion of that
community to the rest of the population of India? Well, Sir, if you
examine the question, you will find that my Honourable friend, the Mover’s
community will stand in the proportion of 1 to 8,150. The result would
ba that my friend’s community will get the third of a post in the Civil
Service out of a cadre of 1,250. Is that the proportion that my friend wants?
Is that the proportion which my friend desires his community should have
in the public services of this country? He has spoken at very great length
upon the value and utility of communal representation. My friend, Mr.
Girdhari Lal Agarwala, with a sub-conscious humour, gets up and says the
communities in India are so numcrous that it will require not one but
many Royal Commissions to categorise them, and then will begin a struggle
between one community and another, between sub-communities among
themselves and I think the time of the public services will be devoted mainly
t: deciding the disputes between these contending connmunities. Is this
what my friend, Mr. Agarwala, wants the public services in this country
to do? He has, Sir, referred to the prescnt policy of the Government of
India. I am glad he has done so. Na one on this side of the House
deprecates that policy more than I do. The High Courts of India—the
High Court which is the palladium of public justice is recruited as if it
were a representative institution, and what is the result? Let any practi-
tioner in the High Court tell you what the result is. The public serviges
throughout India have been more or less recruited upon a communal basis.
1 hope, Sir, that, ifethis debate leads to any good result, it may lead to this
that this policy will be reversed in the future. We do not want people
because they belong to a particular community—we want a public servant
because he is efficient and capable for the discharge of the duties entrusted
tc him, and thab should be, and I hope will be, the sole eriterion for recruit-
ment to the public services in this counfry. .
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We have been told by the last speaker that communal representation is
recognised by the Government in the constitution of this House. There
again, I deprecate communal representation. I am sorry, Sir, that com-
munal representation was ever introduced in the first constitution given to
this country and the sooner it is eliminaled the better for the ultimate
good of this great land. I think, Sir, I have shown that communal repre-
sentation will not only serve no good purpore but would be positively mis-
chievous and I therefore strongly oppose this Resolution.

Khan Bahadur Abdur Rahim Khan (North-West Frontier Province:
Nominated Non-Official): 8ir, I have great pleasure in supporting the
Resolution moved by my Honourable friend, Colonel Gidney. I was sur-
grised to hear the eloquent speech of my Honoursble friend, Dr. Gour.
It is surprising that on the one hand we criticise the prevailing system and
with one voice ask that communal representation should be given to us and
claim that the present system is leaving us discontented and dissatisfied,
and on the other hand we come forward and oppose this Resolution for
extending ‘the prineiple of communal representation still further. When
we have communal representation in this Honourable Assembly, why should
we object to its application to the Services. If the present system is
accepted, let us compete with the British Civilian as they are. But if we
are not satisfied with it, then I think it is the right of everybody to come
forward and claim’ representation. I think it shows grea} courage on the
part of my Honourable friend, Colonel Gidrey, that he should come forward
on behalf of a very small community and show that it would be in the
interésts of India at large that the principle of communal representation
should be acecepted. Now, Sir, I will draw your kind attention to the faet,
which everybody knows, that the present system of recruitment to the
Civil Service stands condemned. What are the general defects which are
to be found in the Civilian recruited according to the present system? I do
not want to be personal, but it goes without saying that the pre-
sent system is bad on the following grounds. The first thing is
that when the young Civilian comes to this country, he is rather
closed to the people, because he is not in touch with them. Those
days are gone when the Civilians were advanced and this country was
backward. Now the country has got a sort of general awakening and every-
body understands his interests. When we come to judge our own interests
1 think it is only fair that communal representation should be respected in
spirit and word and that it should be safeguarded. The case of England
is quite different. There you have one nation, one religion and one language.
But here, in India, you have got so many different States; I might call
them so many small countries. Every province has got its own senti-
ments and its own interests. That being the case, I think it will be in the
interests of the country and in the interests of the British Empire that
competition should be held separate in each province. My Honourable
friend, Colonel Gidney, did not enlarge on the defects of the present system
of competition. At present, the young Civilians who come from England
and ‘who compete have different standards of education. For instance,
someé may take up Mathematics and some may take up Science. But they
are not experienced in the difficult problems of humanity. It takes a long
time before they study the book of humanity. They are so bisssed when
they ¢ome here that they administer the laws in this country but do not
temper them to the needs of the governed. Tleat is the difficulty which is
felt by everybody and I think Gbvernment must be realising it. If the
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leaders on both sides really want to have Swaraj I do not want
that it should be either the Punjab Raj, or Bengal Raj or Madras Raj; it
should be an all-India Raj, and if you want an all-India Raj, it cannot be
%&d unless you respect the interests of the different communities. My

onourable friend, Dr. Gour, insisted that ‘‘ the survival of the fittest ' _
must be held to be the guiding principle. 1 think that is wrong. When
we claim the same things from the English people, we are perfectly justi-
fied on the same grounds in claiming the same privileges from each other.
With these remarks, Sir, I have much pleasure in supporting Colonel
Gidney's Resolution in spirit and in word.

Mr. N. M. Joshl (Nominated: Labour Interests): Sir, I rise to oppose
the Resolution moved by my friend, Colonel Gidney. 1 assure the House
that when I oppose this Resolution, I should not be understood to be in
favour of monopoly, if there is a monopoly, of certain castes. Monopoly
of any one community or any race or any caste is to be deprecated and
must be put down. But, Sir, in the first place, nobody has yet shown
that any one community in India or any one caste in India has got a
monopoly of the public offices in this country. (An Honourable Member:
*‘ They have.’’) It must be proved first before we are asked to do somethin,
to do away with that monopoly. Then, Sir, it has been said by Colon
(Gidney that the Resolution which he has moved is in the interests of the
minority. I should like to know from Colonel Gidney and the people of
that way of thinking what is the connection between a community being
a minority in the country and the method of selecting candidates for
public offices. Are the candidates selected by votes? Sir, if the candi-
dates were selected by votes of the members in the country, certainly the
minorities do require protection. But the candidates - are selected by
merit, which is decided by examination. Even if 10 candidates from the
community to which my Honourable friend has the honour to belong com-
pete, at least a few of them will pass if they have got the merit. Their
passing or failure does not depend upon his community being a minority.
I therefore feel that the point which my Honourable friend, Colonel Gidney,
has made has no relevancy to the question which -he has raised. My
friend, I think, remarked that his community has the misfortune of being
somewhat backward in education. I do not know whether I heard him cor-
rectly. (Licut.-Colonel H. A. J. Gidney: ‘“Yes.””) He says ** Yes.”
Bir, it is a misfortunate that any community in this country should be
backward in education, and all those communities which are backward in
educntion should have not only the sympathy but the active support of-all
the Members of this Assembly. But, Sir, is the measure which my
Honourable friend proposes useful in removing that defect from the com-
munity? If my Honourable friend had felt the want of education in his
commuaity or in other communities, he should have proposed another Re-
solution asking the Government to give special facilities for education for
those communities which are wanting in education, and I am sure the
whole House would have sympathised with him. But unfortunately he
does not take that course—I do not know why. I have got my own sur-
mise, but I do not wish to speak out that here. Then, Bir, before Colonel
Gidney asks this Hdtise to decide this question in his favour it would have
been better if he had told the House what the object is with which these
offteers are appointed by the Government. What is the duty which these
officers have to perform? The officers appointed by Government are not
appointed to represent certdin communities in their offices. These officers
are appointed to render certain services®for the.country and every officer
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is expected to forget his caste, is expected to forget his religion, is expected
to forget his race while doing his duty. Therefo‘i-e, the oasB:e, the raop: and
the religion of an officer has nothing to do with the duties with which he-ig,
entrusted. On the contrary, Sir, if I am asked what sort of officer Gov-
ernment should appoint, I say the highest qualification for an officer to
be appointed is that he has the oapacity to forget his religion, he has the
capacity to forget his race, he has the capacity to forget his caste and such
other considerations. Somebody asks me whether t ey do actually. Sir,
it iy u great pity if they do not. My point is this. The man.to be ap-
pointed must have qualifications for the work, and one of the quulifications
is that the man must not have a strong bias for his caste and must be able
to forget all these consideraticns while doing his duty. If you once bring
in this comsideration in making appointments, then I am sure the conflict
of caste, religion and race will never pass away from this country. Un-
fortunately, if we accept the principle which Colonel Gidney has enun-
ciated, we shall be perpetuating these distinctions instead of trying to
remove them. I feel therefore that this House will be well advised in not
accepting this motion. Sir, if Colonel Gidney had thought sufficiently over
this question, he would have found that the whole proposal is impossible
to work out. How are the numerous and innumerable communities in
India to be represented in the Government service? Moreover has he
mentioned all the circumstances by which people are divided in this
country? He only mentioned a few. Did he mention that the whole
world, not only India, is divided into poor, middle class and rich people?
(Mr. N. M. Samarth: ** Depressed class.’”’) If the officers of Govern-
ment are swayed by any consideration more than any other, I feel they
are swayed by the considerations of the economic class to which they be-
long. A man belonging to the higher class finds it difficult to under-
stand the difficulties of a man belonging to the working class whatever
be the caste of the working class.

Suppose now you have got a gentleman belonging to the community
to which my Honourable friend, Colonel Gidney, belongs and he is o great
employer; there is another gentleman belon{.ng to the community of my
Honourable friend who is one of the working classes. If the former
becomes a Government officer, will he sympathise with the latter if he
comes into conflict with his capitalistic master simply because the ser-
vant belongs to his community? Therefore, if Colonel Gidney will go
deep into the matter he will find that the system which he proposes will
fail if that system is worked out with thoroughness. In order to show
the absurdity of his Resolution I think the Government should appoint
a Committee to make thorough-going proposals to give effect to the prin-
ciple which he has enunciated. If the ‘minority communities, if the
backward communities were to take their proger place in the public ser-
vices of this countrv, the bhest remedy for them is to ask the Govern-
ment to give them special facilities for education and for training. That
is the only way in which their present grievances will be removed, and I
am quite sure that the whole House will support them in their demand
it they make a demand for special facilities. I hope therefore that this
House will not accept the Resolution moved by my Honourable friend,
Colonel Gidney.

Munshi Iswar Saran (Citien of the United Provinces: Non-Muhafu--
madan Urban): I T had been a member of the Anglo-Indisn ooquumty
1 would have at omce proposed ®a vote of cemsure on the President of
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that body. The President in his zeal and in his anxiety for his
community, perhaps encouragel by those who do not like to come out into
the open, has initiated & discussion which is unfortunate, which is
eextremely to be regretted. Colonel Gidney has given us a peep into
his own mentality. He has told us that the various communities are -
using the Reform Scheme for the advancement of their communal inter-
ests. That may be Colonel Gidneys point of view, but the point of
view of the rest of us is that we are trying to use the Reform Scheme as.
far as possible for the advancement of the interests of the country as a.
whole. But that is not all. Colonel Gidney, finding the difficulty of nis
josition, has clearly said, ** Oh! If you cannot devise means by which all
these various minor and backward communities cannot be fully repre-
sented, resort to nomination.”” He has really ‘‘ let the cat out of the
bag.”’ There are some people who are in constant horror of competition.
They prefer the back door to the open door. I say, 8ir, once again with
the kindliest of feelings for my Honourable and gallant friend that when
he goes home this evening and in his mind tries to reflect on his heroic
performance to-day he will feel that he has really done a positive dis-
service to the community to which he belongs. Let me pause for a
second and let me tell Colonel Gidney that this is a game at which two
can play. This is not a game which Colonel Gidney can play alone.
Accept the principle of representation for the moment. How much re-
presentation are you going to give,—I will take the Anglo-Indian com-
munity to it? In proportion to what? To numbers, to education, to the
taxes that they pay, to the stake that they .have in the country? I
should be sorry in spite of the provocation offered by Colonel Gidney to-
the whole House, I should be sorry to say a word which should be at all
unpleasant or unkind either to his community or to any other community.
But I shall request him and others of his way of thinking to calmly con-
sider that if they once bring about a discussion of the claims of the.
various communities, they will be driven to a position from which they
will willingly like to extricate themselves. There may be some jystifi-
cation—for which a great deal of responsibility must rest on Government—
I say there may be some justification for this principle being adopted as.
regards certain minor appointments, but when you come to the Civil
Service are we going to accept this principle? Do we want a man in
place of Sir Henry Moncrieff S8mith because he is an Anglo-Indian, or be-
cesuse he is, according to my friend, Mr. Agarwala, a Vaisya, or accord-
ing to me, a Kayastha, or according to my friend, Mr. Chatterjee, a
Prahmo. (Lala Girdharilal Agarwala: ‘I never meant that.’’) You withdraw
vour amendment then. In the deep there is a lower deep. My friend Mr.
Agarwala’'s amendment is infinitely worse than the Resolution of Colonel
Gidney. If you go into the question of caste, I do not know where we
are going to end. Take the Kayastha. There are 11 sub-sections, and'
then there is my friend, Mr. Samarth. How are you going to decide the
claim of each? Mr. Agarwala I never knew was developing into a social
reformer. What on earth has interdining and intermarriage got to do.
with this problem? Simply because you do not dine with the mem-
ber of another caste, does it follow that you will not be able to discharge:
your duties thoroughly and honestly? But, Sir, I shall invite the atten-
tion of the House to the words of the Resolution itself:
« A Qifferent method of conducting the simultaneous examinations so as to give a
fair chance to candidates . . . "
That implies that the present metho% does not give a fair chance to the-
various communities. Has Colonel Gidney proved it? Here is this.
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competitive examinatior. Anybody who has got the brains, anybody who has
got the capacity, anybody who is willing to undergo that test, is welcome.
How do you say, how do you make out that the present system of conducting
<imultaneous examinations does not give a fair chance to the members of
all the communities? The only logical conclusion is, that having regard to
the fact that the members of certain communities wish to depend on
favours rather than on merit they would like to make short work of all
competitive examinations and would like to get into the Service through
the back door. Then it does not stop therc. A fair chance is to be given
to different communitics and to different provinces. Take the Hindu

community to which 1 belong. Suppose Mr. Samarth passes the Civil
Scrvice examination .o

Mr. X. M. Samarth: I am too old now.

Munshi Iswar Baran: Suppose my friend, Mr. Chaudhuri, passes the
-examination, then I, as a United Provinces man, with less brains than both
of them, will say '* My community has not been represented and my
province has not been represented.’

‘Lieut.-Oolonel H. A. J. Gidney: What about appointments to the
High Court? .

Munshi Iswar Saran: In the High Court, if appointments have been
made on communal corsiderations, the tlame is not ours. The blame
nwust attach to those who have made those appointments. Then we are
esked to accept a limited form of competition. There are varieties of com-
[etition it appears. One is limited and the other is unlimited. The limited
ferm of competition, 1t is rather difficult to understand. What is this
lunited competition? Perhaps, it means that you take a few by competition
and the rest have to be taken by romination.

Mr. Jamnadas Dwarkadas (Bombay City: Non-Mubammadan Urban):
Fhoved in.

. Munshi Iswar 8aran: My friend, Mr. Jamnadas, who is an authority
on excellent phraseology, says ‘‘ 8hove them in somehow.’’ The whole
inct of the matter is thut we cannot accept it. As my friend Mr. Joshi has
suid, it is the duty and the bounden duty of every Memnber of this House and
o{ every Indian to see that the ccmmunities which ure at a disadvantage
on account of lack of education and so on should receive every encourage-
ment, but it is the duty of those communities to see that by introducing
tiiese novel, may I say mischievous and wicked changee into the system of
reeruitment for the Civil Bervice they sbould do nothing to impair the
oiliciency of this Service. What will be the result? Not only the Anglo-
Indian community or the Agarwala community but the whole of India
wili suffer. These appointments are made not with a view to give jobs
11 this or that community. These appointments are made, these examina-
tions are held so that yov may get the very best men for the discharge of
the work that will be entrusted tc them. That is and, I submit, that
«ought to be the only and the sole criterion for recruitment to this service. 1
dno hope that after a little reflection Colonel Gidney will show his good sense
and will earn our thanks if he will withdraw his Resolution. (Voices:
‘“ No.”’) Then, 8ir, if he does not withdraw this Resolution, it will meet the
date it so richly deserves.. ¢ .
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Mr. Deputy President: The smendment moved is:

** This Assembly recommends to the Governor General in Council that the greunt
system of conductin ~ simultaneous examinations for the recruitment to the Indian
Civil Bervice be modified 0 as to provide for a fair representation of suitable can-
didates of different castes and communities residing in British India.” :

The question is that that amendment be made.

The motion was negatived.

Mr. Jamnadas Dwarkadas: I reed hardly say that I rise to oppose the
FResolution moved by my Honourable friend, Colonel Gidney. I must bhow-
ever, at the outset, remove the misapprehension that it seems to me prevails
it the minds of some o” the Mcmbers with regard to the meaning of the
word ‘ Indianisation.’ Ae I had the honour of moving this Assembly in
the matter of Indianisation I may at once point out that by Indianisation
1 do not mean that Englishmen who ar: the present incumbents of the
Services should be removed bodily and be replaced by Indians. No. Not
orly that. I do not even mean that in future, although the policy of
recruitment in India nmay be accepted, as it ought to be accepted, the
services should go exclusively to Indians ard not at all to Europeans., All
that we mean by the term Indianisation iz that the bar which at present
cltains against our countryvmen because most of the services go exc&sively
to Furopeans should be removed end that the recruitment in future should
tuke place in India ani in India alone. Now that does not exclude the
possibility of Europesns competing for these services. If there are men
from England coming vvt in sufficient numbers to appear at these examina-
ticns, there should be rothing to prevent them from doing so. If in the
examination it is found that the Europea. proves to be a better candidate
ior the services in open competition, then by all means the post should go
to him as well as to the Indians of course on new conditions with regard to.
salary, etc. To bring down the word Indianisation to a very narrow inter-
retation is in itself a mistake and if my friend Colonel Gidney's Resolution
13 based on that mistake, having realised this mistake, I hope he will see his
way to withdraw his Resolution. Now, 8ir, what is it that he asks to do. I
personally_look forward to a time when examinations will be conducted in
India alone open of course to all candidates that come either from India or
from Europe. If simultancous examinations go on, then some of the posts, he
says, must go exclusively to representatives of various communities which
arc said to be, to use Colonel Gidney's phrase, the minority communities.
Now I ask one question. I put one question to those who think with
Colonel Gidoey. ave we ever approved of the distinetion that is made
on the ground of race? I do not think any representative of any commu-
rity, any one who tdkes the name of Indian has ever approved of this
¢istinction being made on the ground of race. If that is so and if we
argue that the racial distinction which is wrong should go and go imme-
diately, is it right that in our own country we should create communal
distinctions and then he justified in claiming that racial distinctions should
go. Is that the way to contribute to the elimination of racial distinetions
that have been perpetuated in this country by those who are in authority ?

., We shetl be strengthening their hands, we shall be giving them a

13 NooX. yandle, we shull b® giving them an argument, for the perpetua-
tion of racial distinction which cach of us, I think, in the country has
ulvays abhorred. If by claiming communal representation we are going to
create feuds and quarrels*in this country, so that, they would lead to those
in suthority continuing the status quo®and continuing the racial distinction
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that has gone on in this country for a long time, I ask those whq think
with Colonel Gidney, are they perving the country thereby, are they
advancing the cause of their communities, are they advancing the cause ofe
their countrymen, and of the country to v-hich I am sure, they feel proud
to belong? You are losing the cause altogether by claiming for your com-
raunities that which is the right of the cwuntry alone, who prevents these
communities from, sending their candidates to the examinations? Is there
any law, is there any clause saying that only the Hindu community will
represent itself at the examinations, and that the Anglo-Indian community
o~ the non-Brahmin community is precluded from sending candidates?
Is it a sign of strength that, if they are "ot precluded from sending their
candidates to the examinations, is it a sign of strength that they should
agk that, even if their candidates do not prove fit, they must be given
goets because they must have communal representation? I say, I do not
snow whether it is doing a service to the community to deny the strength
and the capacity of the commuaity. I sm not prepared to believe that
the community is 80 weak or helpless that it must have its own men sent,
slthough they prove themselves totally vnfit for the service. 1, on the
vontrary, am prepared to believe that if their community sends men to the
examinations, then I sm sure that in their community they will find
men who are able to hold their own with the other advanced communities -
in this country. To deny that, to dehy that capacity in their community
is a grave injustice, a distinct disservice to their community. But what
are we really coming to? We are claiming self-government for the purpose
of advancing rapidly the cause of our country. Are we claiming self-
government, are we claiming further reforms for the purpose of giving an
opportunity to every community to grab for itself what it can out of these
reforms or what it can out of this advancement? (An Honourable Member:
** What about protection?’’) Let us not discuss irrelevant subjects here.
1f you do not understand the meaning of protection which has nothing to
do with communal representativn. discuss it and fight it out when you
come to discuss this question in the Assembly as I am sure the opportunity
will come to the Assembly to dis:uss that subject. Let us not talk irrele-
vant things and interrupt in an irrelevant manner in order to break down
srguments you cannot break down. Well, there is, if I may use another
srgument, that League of Nations established for the purpose of serving all
the nations. At present there is a sad picture of each component part of
t':e League of Nations trying to grasp for itself what it can out of other
nations. The picture is sad enough. There is another picture of men
like Lord Curzon claiming for their race a superiprity which they have not
1he slightest right to claim. The picture is sad enoygh. Well, I was about
to say the picture is blasphemous enough. Are we going to add to the
sudness and to the blasphemy of that picture—those of us who claim self-
gevernment for this country, by claiming for our little communities what
can be the right of this country alone and of none else? Think of the picture
of an India not united voder the banner of one God but under the different
.banners, of all the petty little communal gods claiming communal representa-
tion for the so-called advancement of their respective communities, lpaving
the country in the lurch, and asking it to {gke care of itself. It would be
o fatal day if this Resolution was accepted. It is conceived, if I may say
go with all respect to my friend, Colonel Gidney, in a spirit of pettiness
and narrowness which does not do credit to a Mgmber of this Assembly. I
icel as one who feels that all racial distinctions should go, that all communal
differences should go, and that we should v1l proclaim ourselves believers in



EXAMINATION FOR THE 1. C. 8. 1427

the fatherhood of God and in the brotherhood of man. It would be a fatal

1tling to do to carry this Resolution and to thus injure the prospects of this
country.

Mr. Deputy President: Pcrhaps it will be to the convenience of the Housews
if I call upon Mr. Shahani to move his amendment at this stage.

Mr. S. 0. Shahan! (8ind Jagirdars and Zamindars: Landholders): Sir,
my amendment to the Resolution that has been moved by Lieutenant-
Colonel Gidney is:

‘““ That this Assembly recommends to the Governor General in Council that, even
if necesgyry, the present system of conlucting simultaneous examinations for recruit-
ment to the Indian Civil Service he so changed as to give a fair chance to duly
qualified candidates belonging to differcnt communities ang different Provinces.’

The object with which I move {his amendment is that if on
account of any extraneous considerations this Resolution comes to
find favour with some ir. this Honourable House, the most objec--
tionable part of the Resolution- may be taken away from it. Colonel
(iidney, I am sorry to say, has come forward to suggest that capacity
and character should not be fully taken into account in the selection
of candidates for the Indian Civil Service. He is putting a pre-
mium on communal representation; that is to say, he is suggesting that
at times even incompetent men, and men of no character, if, belonging to

communities that are not represented in the Service, may for that reason
e taken up.

Lieut.-Oolonel H. A. J. Gidney: No, not at all.

Mr. 8. O. Shahani: Then I would like very much to understand the
meaning of ‘ limited competition ' which he suggests for the Indian Civil
Scrvice. Limited competition can only mean this that even if there are
candidates of superior capacity and character available, their claims might
be ignored on account of their not belonging.to communities that are not
represented in the Service, What other meaning you could attach to the
word | cannot conceive. 1 am surprised that anyone belonging to this
Honourable House should make bold to make a suggestion such as has
been made. I have heard ‘no’, ‘not at all’ from Lieutenant-Colonel
(idney ; but I would like very much to have an explanation from him of what
the real meaning of the phrase ° limited competition ' is. It can only
mean what I have said, und nothing else. If the meaning is the one I am
assigning, I trust that Lieutenant-Colonel Gidney’s Resolution will be
rejected, and summarily too, in this Honourable House. But supposing
it is not rejected, supposing it finds favour, for instance, with Government,
then I say, it will be desirable for us to effect a compromise to this effect,
namely, that considerations of character and capacity first, and communal
rpresentation next. Never should communal consideration be given pre-
cedence over considerations of character and capacity. I have got to say
just a few words with regard to what fell from the lips of my Honourable
friend, Mr. Joshi. He said that the highest qualifications for the Indian
Civil Rervice should be capacity to forget one’s caste, race and religion. I
trust he referred maqrely to the credal part of religion and not to the cultural.
So far as I can see, the cultural element of all world religions is the same,
and, according to me, the more religious a man is, the more fit is he fpr .t.he
Indian Civil Service. I was surprised not a little when yesterday a distino-
tion was made between ‘emoral ’ on the -one hand and ‘good ' on the
other: and I must. confess I felt deprewsed when I. heard cries of ‘ Hear,
hear 'st my stating that no one who was immoral could be teally good. I

¢
v
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have yet to understand that a man who has not been a good husband or a

good son can prove to be a good citizen. I have yet to know it.
¢

Do you think that a man who is not a good member of his family will
. ever really be a good citizen of his country? 1t is unthinkable. The mis-
taken concept of goodness without morality has to be corrected, and oor-
rected on ethico-political grounds. 1t is easy to smile when a suggestion
of this kind is wmade to you: but great or high-placed as you may be, it
will, I assure you, do you a lot of good if you will bend your mind to the
suggestion, and consider it in the light of the real import of your concept.
Your Indian Civil Servants must be altruistic, and must respect the pieties
and relationships of life. If they do not respect the obligations which
are involved in the position that is assigned to them, I feel sure that they
will not be able to administer rightly the effairs of the country. The more
we are truly mindful of our castes and races and religions, the more fitted
we are to occupy positions of trust and responsibility. Lieutenant-Colonel
Gidney’s Resolution is colculated to destroy the efficiency of the Indian Civil
Service; it is caloculated to destroy considerations of a higher nature which
should guide us in our selections for the highest of our places of trust and
regponsibility. I do hope that his Kesolution will not be accepted, and that
it will receive the treatment which it deserves.

Mr. Deputy President. The tinendment moved is:

** That this Assambly recommends to the Governor General in Council that, even
if necessary, the present system of conducting simultaneous examinations for the
recruitment to the fndian Civil Bervice be so changed as to give a fair chance to duly
qualified candidstes belonging to different communities and different provinces.'

Mr, Muhammad Yamin Khan (Meerut Division: Muhammadan Rural):
Sir, the Honourable Mr. Jamnadas Dwarkadas has made a speech im this.
House as if a Plato was teaching his dis:ples. He is a wise man; but
sometimes in his wisdom he overlooks facts. Another Member, Dr. Gour,
in his usual way has been led by his irrelevancy into talking about matters
which were not before the House. In his zeal in opposing the Resolution
he has attacked the present system of representation in this reformed
Council. I do not think, 8Sir, ihat Dr. Gour’s remarks can be allowed to
pass unchallenged in this House. I would like to know—and I should
like to be convinced on this matter—how many of my own community, or
how many of the 8Sikh community, would have been sitting in this House
to-day if there had not been communal representation? I would like to
kriow how many non-official Europeans would have been Members of this
Fouse if there had not been communal representation. Different com-
munities have different interests in this country. The population of this.
country is not made up of one particular community and a single
interest. It is made up of ciflerent interests, different peoples and
diftetent ideals and different languages: Can my friend, or anyone in this
House, convince the House that by eliminating communal representation,
all the different classes of the people can be adequately represented im this
House? It would be a sheer impossibility. This fact has been estab-
lished ; it is realized by all sane people whose opinion is worth having that
this fact cannot be ignored; the different communities cannot be represented
in the reformed Legislatures without communal representation. But
whatever merit Dr. Gour)s case might have, he has destroyed it by hix
exaggeration. ' My othor wise friend, Mr. Jamnadas Dwarkadas, has also
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proceeded on the same lines; but surely he must know the fate which ex-
aggeration always meets, even when the suggestion contained therein is
nore or less wise. I will not dwell on that point at length, but will
-confine myself to the question which is before the House, and that is about
the representation in the Civil Services of India. Do my friends here who
advocate the cause of examination spesk from experience, and can they
say that merely by cramming and passing an examination a man becomes
fit to govern the country? Can a man, simply by reading a few books and
passing an exsmination, become a good executive officer? Certainly not.
That requires something else. I have seen many men, very well educated
people, who, placed in the position of responsibility of an executive officer,
Lave proved greater failures than others who did not know more than the
rudiments of reading and writing. Many qualities arz required of a man
before he can govern a country and occupy a position of responsibility with
efficiency. A person who may kave passed examinations in law need not
nccessarily make a good Judge or Chief Justice; in such a position he may
Le an absolute failure s!though he may know the law well enough; it is in
the application of the law that he fails; he fails because he does not
possess the essential qualities which go to the making of a good Judge.
The same thing applies with greater force when it comes to the executive
line. A man may be a very good mathematician; but would that ensure
his success in the position of Home Member? I think not. But what
Cclonel Gidney has said is a tosally different thing. I hope that he did
not mean that inefficient people from one community should be appointed
in preference to efficient persons from other communities. What is the
idea behind this question of the Indianisation of the Bervices? What is the
bssis of this ery? The fact is—and it cannot be disguised—that the people
believe that the English people have not been properly safeguarding the
interests of indigenous communities, and they desire that the Indians
should come in in larger numbers and be given & fair chance to develop
their country properly. If that is the basis for, their asking for Indianisa-
tion of the Services then I do not see why different communities should
not have safeguards for their communities as well. If there is any exam-
ination, I would much prefer that it might he held in England, because
England is a totally different country from India. In England where
everybody is supposed to be equal and free the only test is that he should
pass certdin examinations, that he has received a proper education and
that he is well trained. But in India the fittest man is not the person who
has passed a certain examination. A man with lesser education but a
stronger character would be & much better man than he with a higher
education but with no character. Mr. Joshi may talk of his ideal world
and ideal Indin; but I suppose his dream will be like Plato's dream. The
warld has never been perfect and India can never be perfect, Sir. He
may say that India expects that public servants should forget everything,
their caste, their creed, etc., but of course expectation is a different thing
from what actually happens. Iz it actually happening to-day? . Does he
mean to say that India, a conservative country, will forget like that in the
near future? Will his dream be realised within a decade or s0? . I do not
think so. It will take years and years. Of course when India is so perfect
that every individual Indian forgets that he belongs to s particular caste
cr creed there will be, 1 suppose, not o tingle soul and there will be no
Colonel Gidney at that time to ask for communal representation. But we
sre talking of the present; we are talking of present conditions; and when
we talk of present conditions we should sge how India is at present, and
according $o the present India we cannot see any other way but to ask for

] » B
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communal representation. My friend, Mr. Jamnadas Dwarkadas, may say
that communal representation is a game of the present Government . . . .

Mr. Jamnadas Dwarkadas: I have never said so. {

Mr. Muhammad Yamin Khan: You meant that by saying this, that
with these jealousies existing and all this kind of friction there can be no
advancement in the country. I think that without this there can be no
improvement in this country, unless we have communal representation.
The different communities will develop themselves; they will have mno
jealousies. - Formerly what used to be the case? Take any instance. Take
the Councils. Take the District Boards. Take the Municipslities; take
anything. What were the elections based on? It did not matter how
efficient & man was; if he did not belong to a particular community
nobody would vote for him. Do the gentlemen who advocate the elimi-
nation of communal representation realise what the state of affairs is in the
districts? Go anywhere. If a Jat is standing I do not think that a
Rajput can ?et a single vote from villages where Jats are living; where
Rajputs are living the Rajputs will get all the votes. If a Muhammadan
is standing and any Hindu gentleman is stending, probably the Muham-
madan will be fortunate enough to get a few votes of his own friends.

Mr. Deputy President: Order, order. I would draw the attention of
the Honourable Member to the fact that he has exceeded the.time limit
and that he should bring his remarks to a close.

'Mr. Muhammad Yamin Khan: Very well, 8ir. On this basis I think
that the Resolution which has been moved by my friend, Colonel Gidney,

should be adopted by this House and I hope that the House will adopt
it. '

‘Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan Urban):
Sir, I did not intend to intervene in this debate, but I wish to emphasize two
or three points which should not be forgotten in giving a vote on this Resolu-
tion. Let us remember that we are now considering the question of the
recruitment to the Indian Civil Service and nothing else—not the pro-
vincial service—but the Indian Civil Service which can boast of Sir
William Vincent, Sir Malcolm Hailey, Mr. Innes and Mr. Denys Bray
who are our colleagues here. Let us remember that (Mr. K. Ahmed:
* And Mr. Chatterjee }—I am not going to mention the Indians now for
the very best of reasons. You are recruiting to this service Indians to
compete with these gentlemen whom 1 have named; you want a Chatterjee,
you want a Monomohan Ghose, you want people of that sort who can hold
their own against these mighty fellows who come out from abroad and do
signal service to our country. We who speak of castes and creeds, let us
remember that we do not by doing anything on our part create a caste,
an inferior caste in the Indian Civil Service. Let all men be equal in that
service; let us not lower the reputation of that service which has won for
itself a reputation all over the world. By adopting this proposition you
are running a grave danger: the danger is of reducing, of impairing the
reputation which it has built for itself for a whole zentury. The Indian
Civil Service will only be proud to own in its ranks men who can by their
calibre, by their capacity, administer the affairs of this country. The time
is not yet when we the Legislature can do the work of this country. For
years and years to come I think we will have to depend upon the Indian
Civil Service, composed msinly,, I hope, of Indians. In years to ecome
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they will still hold their own and carry the flag of bringing civilisation,
bringing knowledge, bringing capacity in the discharge of their duties and
uplifting this country as it deserves to be uplifted. Therefore, let us
“pemember that. What is the good of talking about representation in
legislatures, representation in taluk boards, representation in village
panchayets ? How is that an analogous question at all? Why confuse the
issue by bringing in those questions? Now, I am quite willing to admit
that we have to recognise this unfortunate and ugly fact that there are
communities and sects and sub-sects—I know it from my own bitter ex-
perience of the small community to which I belogg. Colone]l Gidney spoke
of minorities. I am in a minority community; we are one million out of
44 millions in our province. I am not fighting for my community at all;
u time may come perhaps when I may have to stand up and fight for my
community, but not yet; I hope better sense will prevail with my country-
men and that they will not carry these small ideas’in their heads when
they have got a bigger task before them. I know the country does not
want this; a few educated people in the upper ranks are clamouring for the
public services, as if public service alone is the only method of enriching
this country. Am I to be told that land should be parcelled out accord-
ing to the strength of the communities? Am I to be told that commerce
and trade should be parcelled out according to the strength of the com-
munities? Who prevents these people from coming forward and claiming
all these benefits when you have got open competition? Uplift yourselves.
Those gentlemen who are interested in their communities should do every-
thing to uplift the members of their community. I am surprised that
such a proposition should come from Colonel Gidney. Why, Sir, he
belongs to the most petted and most fondled community. Look at the
Telegraph list, look at the Customs House list, look at the Police; look at:
any of these services. Is he represented there according to the strength
of his community? Why, Bir, they are a most favoured community, and
I am surprised that Colonel Gidney should come forward with this proposi-
tion. If he gets his deserts according to his numbers where will he be?

And that Colonel Gidney should complain ‘comes as & surprise to me, for-

has he not come out in a competitive Service, topmost, I hope? At any
rate, he is topmost in his profession, and he has not failed to achieve =
reputation in that Bervice. Therefore, let us remember that we are deal-
ing with s Service which requires our best men. If really we want them
to make their mark in the Civil Bervice, if we want them to hold their
own against men of the calibre whom we have named, and if you accept
this Resolution, I say you will be lowering them in the estimation of their
colleagues, you will be putting them in a lower caste, you will be treating
them as Parias in the Civil Bervice.  Remember that danger when you
vote for this Resolution.

Bhal Man Bingh (East Punjab: Sikh): B8ir, I rise to support this
Resolution. It is rather sad that I have to oppose those friends of mine
whom I had always the privilege to support, but timc comes when one has
to differ from his friends, and with all deference I beg to differ from mv
friends like Mr. Rangachariar, and Dr. Gour. At the very outset, I should
point out the defects ghat arise from the predominance of any one single
class in certain Services to the exclusion of others. Why are we com-
plaining against the predominance of the English element in the I. C. S.?
There might be many other reasons, but to my mind there are two very
important reasons against it.s One is that an European officer does not
fully understand the language, the ways and magners and hebits of the

B2
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people. Naturally, Sir, if another class in India gets the same prepon-
derance in the same Services, it would surely be under the. same disad-
vantage. If a gentleman from a distant corner of India goes to govern .
..another distant part of the country, he will be in exactly the same position
a8 an Englishman. I don't mean to suggest this about any particular
gentleman, but if there are hordes of gentlemen like that, they will be
.exactly in the same position as Englishmen, because they will not know
the language and customs and manners of the people of those parts.
The other thing is the want of sympathy which we so often feel. 1
submit, 8ir, it will be well nigh the same thing if one class predominates
in a certain Service. It does not lie in our mouths to say ‘ Indianise the
services, let anybody come at any place, we should not mind it.” I do
say that I am very much in favour of the Indianisation of the Services. 1
am very much in favour of merit being given its due weight. But let
me ask, is efficiency the monopoly of any certain class? There are mainly
‘three objections which up till now I have been able to gather against the
Resolution of my friend, Colonel Gidney. One is thst efficiency should
prevail; the other is that it will break down our nationality and that we
should consider ourselves as one nation; and lastly the third thing is the
impracticability, and that is the principal thing. There are so many castes
and creeds. !zhese are the main objections which I have so far been able
to gather. There might be some others which might have escaped my
Tnotice.

Now let us take the first objection, that is, efficiency. Efficiency is not
the monopoly of any one particular class or community, and efficiency does
not necessarily consist in literary education alone. I am surprised to hear
long sermons on efficiency now forced upon us about literary examinations.
‘With all humility and with all deference, I bring forward this argument—I
do not mean to attack the motives of any friends of mine here, far be
it from me—but I say that it is & certain mentality that certain people
think in a certain way, and this might be due to that.* When I was arguing
this very point two years ago while we were discussing the Esher Com-
mittee’s Report, I was pressing that the communities who had proved
their efficiency till now in the military service should get commissions. I
know that a good many of my nationalist friends—by ‘‘ nationalist '’ I mean
those who are now saying that this proposition would now demolish our
nationality—I mean’those friends who hold such views,. opposed me then.
Bir, in the military line is it the efficiency of letters only that should
prevail? I remember how very strongly and severely I was opposed
when I was fighting for the rights of those communities who have proved
their efficiency in the military line. Efficiency, I submit, does not consist
in book knowledge and in writing articles and papers. How are you to
know that a gentleman who is able to answer so many questions in mathe-
.matics would prove a good Commander of the Army? How do you know
that a gentleman who knows a good deal of the History of India or who
can answer well a good paper on Logic would prove a very good adminis.
trator? I submit there are instances in actual practice where students
who were always at the top in Arts and Law Colleggs have proved them-
selves utter failures as practical lawyers. We cannot always say that
the present competitive examination is the only test to judge merits and
that it is the only successful test. I do say.that it is one of the tests.
And what is it that we want according to my friend Mr. Shahani? We
want duly qualified candidates. , Well, we say let there be a competition
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between us first, and let us show that we too have got our capable men,
and let them be tried. If you find that some of them cannot write answer

=ypapers like others, let them be tried whéther they can inister better

justice or prove better administrators. I don't mean to say that there
should be no efficiency, but let the minorities too have a chance. I am®
sorry my friend Mr. Jamnadas is not here. He was very virulent over my
friend Mr. Bagde, and said ‘' For God's sake do not bring in irrelevant
matters,’ but I say let the trade of Europe openly compete with the trade
of India. Because the interests of industry in India are at stake and
they want protection; let them grow and let them give a fair chance of
showing their capacities for development and then you can show that we
compete with anybody. 8o, I say now let the minorities have a chance of
competing among themselves. Let them prove their merit and then we
shall say after some time that we can compete with anybody when we
are fully grown. Minorities—the principle of defending minorities is not a.
bad one. I think, if you give a chance to the minorities to develop their
resouroes, and to come abreast with vou, you will be strengthening the
weaker communities and creating a stronger India thereby. 8ir, if there
is a8 competition between communities themselves, if we should decide
that we should have 5 Sikhs and 2 Muhammadans and 2 Hindus—I beg
your pardon, I do not mean that these are the actual figures—but sup-
pose there are so many Bengalis, s0 many Muhammadans and so many
Mahrattas, for God’s sake nobody can say that the candidates that we
select from the Muhammadans or the Sikhs or the Christians or the Madrasis
are bad to the extent of 20 per cent. or would have an efficiency of 10 per
cent. in one case and 20 per cent. in another. Well, all we are saying is
let every community have a proportion, we are not at all wanting to
decrease the efficiency of the Services. We are rather giving minorities
a chance of developing themselves further, so that they may give us better
men in future. So much for the action proposed. We simply want that
the best men from every community be taken and if there is competition
hetween these men all over India, nobodv can say that we are favouring
any particular community. It has been deprecated strongly by Dr. Gour
that the principle of communal representation has been wdopted in the
High Courts. May I ask, Sir, if the Hindu and Muhammadan Judges have
rot both proved highly efficient. Who can deny that the Right Homnour-
able Mr. Justice Amir Ali was one of the best Judges as were a good
many of our Hindu friends. I think the Punjab is proud of the name of
gt;lr 1gn-eﬁaient Chief Justice, Sir Shadi Lal, and the late lamented Mr. Justice
a n.

Bir, the next point is about natfonality. THis is perhaps a most touchy
point, about which it is sometimes said ‘‘ We shall spoil our national
unity.”’ I would simply deplore, Sir, that our nationality should be
spoiled. I would rather like that we should not come into existence as a
nation if we are not to exist as a strong nation. But how can national
sentiment be developed? There is absolutely no use in denying facts and

. dwelling on ideals. Facts are facts and ocannot be changed.

Communities do egist. Communal feelings" do exist. There is
no use saying ‘‘ My dear Bir, do be quiet. People will call us bad
fellows if we fight among ourselves. Sit silent. We will develop.”” What
does it mean? As I said the other day, the cat does not run away if the
pigeon shuts its eves. Youy communal differences will not run away by
simply saying we should ignore them. Recognise the fact and find out a
solution. I submit, Sir, that the present practice does recognise this.
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May 1 remind the House of a little fact—I think I am right—of course my
information is not very definite—but I am told that on the retirement of,
Dr. Sapru a certain province, perhaps from the South, said that Bomba§

should now be represented in place of Dr. Sapru. Does it mean merit or
efficiency, does it mean nationality? Is not the Government of Indis,

even in the selection of its Executive Councils trying to find out, of course,

efficient and very efficient men but trying to represent different com-

munities and different provinces? Why deny facts? Does. the feeling
actually exist? Then, Bir, it is very easy to say ‘' We deprécate the

existence of the prineciple of communal representation in these Councils.”

But do you really think, Sir, that if certain communities had no elected

men at all in this House they would be satisfied? Would the heart-

burning created in the minds of these minorities be conducive to national

unity? It is all very well from the point of view of one people but it is

not so pleasant from the point of view of others. National unity? I

mean to say the fact exists and that fact has been recognised on all -hands.

For s0 many years the Indian National Congress tried to ignore these hard

facts of the existence of Hindu and Muhammadan communal feelings.

They said ‘‘ No, we will have a united India.’’ But they. had subse-

quently to recognise the fact. I go a step further. You will say perhaps

the Congress men of that time were weak men.

Mr. Deputy President: I must draw the attention of the Honourable
Member to the fact that he has exceeded his time limit.

Bhai Man 8ingh: Very well, 8ir. Then I will bring my speech to a
close. Even Mahatma Gandhi and Mr. C. R. Dass had to admit that we
should decide about the rights of the different communities. If everybody
in a family is getting his own share the family will live in peace. If some
individuals of the family do not get their proper share and others pre-
dominate over them, there is bound to be a rupture. It is the same
with & community. We shall become & nation when we shall learn to
respect the rights of others, to give our minorities their dues, to recognise
that they exist. 8ir, I am sorry that I cannot further discuss the prac-
ticability of the question, and with these remarks I support the Resolution.

(An Homourable Member: 1 move, Sir, that the question be now put.)
Mr. Deputy President: The question is that the question be now put.

The Assembly then divided as follows: ’

AYEB-—28.

‘Man Bingh, Bhai.
Muhammad Hussain, Mr. T.
Muhammad Ismail, Mr. 8.

Abdul Majid, Bheikh.
Abdunl Quadir, Maulvi.
Abdul Rahim Khan, Mr.

‘Ashan Khan, Mr. M,
''Asjad-ul-lah, Maunlvi Miyan.
Bagde, Mr. K. G.
Barua, Mr. D. C.
Cabell, Mr. W. H. L.
Ghulam Sarwar Khan, Chendhuri
‘Gidney, Lieut.-Col. H. A. J.
Geur, Dr. H. 8
Holme, Mr. H. E.
Torahim Ali Khan, Col. Nawab Mohd.
Ikramallash Khan, Raja Mohd.

.

Wt

Nabi Hadi, Mr. 8. M.
Neogy, Mr. K C.
Reddi. Mr. M. K.

Sen, Mr, N. K.
Shahani, Mr. 8. C.

Bingh, Babu B. P.

Sinha, Babu Ambica Prasad.
Brigivasa Rao, Mr. P. V.
Subzposh, Mr. 8. M. Z. A,
Webb, Sir Montagu.

Yamin Khan, Mr. M,
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NOES—27.
Akram Hussain, Prince A. M. M. Mitter, Mr. K. N.
Asad Ali Mir, Mukherjee, Mr. J. N.
Bajpai, Mr. 8. P. Nand , Dr.
Basu, Mr. J. N. Pyari Lal, Mr. -
Bhargava, Pandit J. L. Rumay{n Pantulu, Mr. J.
Chaudhuri, Mr. J. Bamarth, Mr. N. M.
Cotelingam, Mr. J. P. Sarfaraz Hussain Khan, Mr.
Dalal, dar B. A. Sarvadhikary, Sir Deva Prasad.
Das, Rabu B. 8. Singh, Mr. 8. N.
Gulab Bingh, Sardar. Sinha, Babu L. P.
Hussanally, Mr. W. M. Ujagar Singh, Baba Bedi.
Iswar 8aran, Munshi. VJisﬁindas, . H.
Jamnadas Dwarkadas, Mr. Zahiruddin Ahmed, Mr.
Misra, Mr. B. N. ‘

The motion wds adopted.

The Honourable Sir Malcolm Halley (Home Member): In view of the
course which this debate has taken, I had at one time some doubt whether
I ought or ought not to intervene. Indeed, I hope, Sir, you will not accuse
me of flippancy if I say, that I have at times felt a little like the Irishman
who seeing an affray going on in the road asked, ‘‘ Is this a private fight or
may I join in?”" But I cannot of course neglect my obligations in this
respect. My friends here have asked me to define the attitude of Govern-
ment in the past and present on this question. I have incidentally to clear
up certain misapprehensions which have been voiced by Members here.
The discussion has been so prolonged that I shall confine myself very
strictly to the terms of the Resolution. I shall not be led astray, as some
of my friends here have undoubtedly wished, into a discussion regerding
isolated appointments such as those of Judges in the High Courts. Believe
me there are certain experienced animals before whom it is. quite useless
tr wave a red flag. I am one of them. We are talking purely about the
Indian Civil Service. Then again, I shall not be led astray into attemptin
to justify the retention in our Electrical Rules of the principle of commun
representation, since that is alien to the subject. Nor shall I be
inveigled into reviving a discussion, in regard to a matter we debated
vesterday, and which Mr. Shahani wishes me to resume to-day, whether a
gentleman who is unfaithful to his wife can or cannot be a sufficient surety
for a bad oharacter. We are talking, as I said, solely of the Indian Civil
Service, and Colonel Gidney's Resolution refers specifically to a change in the
manner in which we obtain recruits for our Indian Civil Service in India,
as distinguished from the Home Examination. The question has a long
history. If time served, I could go with the House back to the year 1888,
the year in which the famous declaration was made that:

* There should be no governing caste in British India and whatever other tests
of «umliﬁcation may be adopted, distinction of race or religion shall not be of the
number."”’

But I will not on this occasion take the House through the stages of
that history, because, after all, the main point then debated,

12%  ideed the main point debated right up to the eighties or
nineties of last centliry, was the question of what was then described as the
monopoly of the European, and that, at present, is not the question under
discussion. We first of all considered the .question of com{nunal repre-
gentation in our Indian regruitment, it I may use that convenient term, in
sbout the year. 1886 when' the Aitqhisorox .Comtmttee, the _ﬁrst of our great
Committees on public Services, made’ its recommendations. It was in
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favour of open competition among Indian recruite for the provincial Ser-
vices, holding that there must be one test of eligibility only, the test of _
intelligence and character, and that other considerations should have no!
weight in the choice of Government servants. But it racognised that this
~system was not universally applicable; that there was a strong feeling in
India that the claims of different communities and different religions should
be balanced; and it accompanied its recommendation by a stipulation that-
where necessary the local Governments should still choose: by nomination
in order to attain the object to which I have referred. The Government
or India in the main affirmed this view, though it expressed a preference
for competition among nominated candidates when pure competition was
not adopted. I omit subsequent stages, until I arrive at 1904, when the
Government of India issued the wefl known Resolution of that year on
Education. Its attitude was then determined partly by considerations of
educational requirements; in dealing with the question of competition it
pointed out the disadvantages of that system, showed that it did not im
itself afford a test of character, and emphasized that a competitive exami-
nation was in itself a disadvantage to the progress of education, since it
ceased to be liberal, and confined itself gptirely to the attainment of success
in examination. It was under the influence of those considerations that
they then decided that local Governments need not follow the comnpetitive
system in maldng appointments to their provincial Services. Three local
‘Governments had initiated the system,—Madras, Bengal, and Bombay,—
and they at once discarded the competitive system and teturned to nomina-
tion pure and simple. The Punjab adopted it, though only in respect of a
very limited number of appointments.

I pass—again with some omissions—to the Public Services Commission
of 1911. I have no doubt that the recommendations of that Commission in:
this respect are well known to the Assembly. I apologise for taking the
Assembly through this retrospect but it is important to the explanation of
our present position, for the present state of our ideas on the subject is the
development of what has happened in the past. The Public Services Com-
mission decided that it was undesirable to lay down any hard and fast rules
as to the proportions of communal representation; its necessity should be
met by the judicious use of the nomination system. That opinion wus not
unanimous. Mr. Chaubal deprecated attaching too much importance to
this factor and would prefer the negative form, namely, that posts in
services should not substantially be the monopoly of any one caste in India.
Mr. Ramsay Macdonald thought that communal representation was a bad
gystem, and that it should be abandoned, but he added that it could only
be abandoned with an improvement in education and growth of a common
civic spirit. Bir Abdur Rahim thought it inadvisable to emphasise the
principle of communal representation as against that of impartial selection
of the best men, and though on occasion it was advisable to secure com-
munal representation, subject to the insistence of adequate qualifications,
he added the recommendation that substantial recognition should be given
whetaver possible to.the general conditions of a competitive system. The
point was discussed at length in dealing with the reportsof the Commission;
T pass over the somewhat divergent opinions recorded by local Govern-
“ments. and merely give the decision of the Government of India. It was
given in this form: ‘° The Public Services should be recruited on the
principle that they should be filled by the mos# competent men availahle.
This ptinciple is, however,, subjech to modification in the interests of the
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training of Indians in the administration of their own aftairs. *Full opportu-
nities should be afforded to Indians to qualify themselves for the more
important posts in the public services and to demonstrate their fitness for
Nresponsible duties. 1t must, however, be recognised that intellectual quali-
fications combined with physical capacity should not be the sole test fox.
admission to important posts in the public services. ~ Due regard must also
be given to such considerations as character and hereditary connections of
candidates both with Government and with the peeple with whom their
work will mostly lie; while in the present conditions of India it is essential
that there should not be an undue predominance of any one class or caste.
The circumstances of each Service will have to be considered in view of the
ubove principles.”” When Government sets out to lay down a formula
on a question of this importance, it not infrequently happens that in the
nice balancing of considerations on both sides its conclusions lack some
of the virtue of definiteness. In this case we have a very
nicely balanced judgment (4 Voice: ‘‘ Too nice ’’), which certainly com-
bines all considerations inherent to a decision on such an important
question; if the sense of balance is more obvious than the definiteness of
the conclusion, nevertheless I think it will be agreed by all who have heard
it that it contains a moderate and reasonable statement of principle, namely,
that you should get the best men available, but that you should not allow
the preponderance of any one class or any one caste in your public services.
1 lay stress indeed on that negative form; it is one to which I shall have to
refer again. I must pass over again in my rapid retrospect the many
important discussions which took place in the Imperial Legislative Council
when it dealt with the recommendations of the Public Services Commis-
sion. My friend, Mr. Sarma, was one protagonist, Sir Muhammad Shafi
took an important part in the discussions; there were other famous figures
engaged. While the main discussion centred again on the question of the
maintenance of a fixed European proportion as against progressive Indiani-
sation, there were many, such as Nawab Ali Chaudhury, who claimed that
the particular aspect of the question which we are discussing to-day should
reccive primary consideration. It is interesting to remember that when
some Members of the Council objected that open competition pure and
simple would mean that Brahmins from Southern India would largely
dominate the lists, both Mr. Sastri and Pandit Madan Mohan Malaviya
promised on behalf of the Brahmins of Southern India they would stand
aside until it was generally decided that it was no longer necessary for them
to do so. But indeed, whenever we digcuss the question of the Services
at large, and the problem of their Indianisation, this particular aspeet of
the question has always come athwart the discussion. It did so when
Mr. Jamnadas raised the question of Indianisation a year ago in our debates.
It will be remembered that Mr. Bagde then moved an amendment much in
the farm of some of the amendments that have come before us to-day.
I have troubled, I hope not unduly troubled. the Assembly with & retrospect
showing how we have arrived at our present position; and I propose now to
show exactly what our rules are in regard to the recruitment of Indian
Civil Service in India itself. There has been some misapprehension on the
subject. Indeed, I myself, as representing Government, have found it diffi-
cult to-day to undetstand fully whether our present position was bein,
attacked or was being supported. and if so, by whom it was being attacke
and by whom it was being supported. Here are the facts. We still look to
London to supply us with the bulk of our candidates, and there of course
the Indian competes without previous omination or selection. Next, T
take our Indian recruit, that.is, our candidates recruited in India itself



1438 LEGISLATIVE ABSEMBLY. [24ra Jan. 1028.

[Sir Malcolm Hailey.]
to whom this discussion particularly applies. Our practice here is to
announce 67 per cent. of the appointments for Indian recruitment as avail- .
able for open competition. 1 do not enter into the reason why that parti’
'-cular‘ figure was taken; it is due to the fact that there sre certain direct
appointments from the Bar and to the existence of listed posts. 67 per cent.
then are announced as available for open competition. Nomination is pro-
vided for in section 97 (6) of the Government of India Act in order to secure
tu some extent representation of the various provinces and communities in
India. It will not of necessity take place every year, but only when the
results of the open competitive examination in India fail to give the repre-
sentation required. If the distribution of successes in the open examina-
‘tion turns out to be such as will meet the requirements of the various pro-
vinces and communities, resort to nomination will be unnecessary, and the
vacancies held in reserve will be filled as far as possible by selection from
among candidates who sut for the competitive examination and attained a
certain qualifying standard. Failing this, they will be filled by nomination.
Now that shows at once the very limited scope reserved for momination,
and the reasons for which we have adopted it. The scope is limited because
nomination only comes into play when it is found that the 67 per cent. open
competition does not give something like adequate representation of different
provinces and communities, and nomination again will only be used for one
definite purpose, namely, to insure that the main provinces and communities
shall not be unrepresented. It will at once appear therefore that we do
not and indeed never have intended that this limited reserve of nomination
should be for the purpose of representing minority communities or back-
ward classes. Qur sole object may, as I have said, be deseribed rather in a
negative form, namely, to prevent the over-weighting of our Bervices with
anv one particular class or representatives of a particular province. It
will interest the House if 1 analvse the result of our first open competition
in Indin. There were 11 posts open for competition. They were filled up
as follows; three from Madras, one from Bombay, the United Provinees,
the Central Provinces and Bihar and Orissa and two from Bengal. All
were Hindus, We reserved in addition four posts for nomination, and on
this occasion utilized the provision to the full. One resson was that we
required & Burman recruit; it has been considered desirable that Burma
should be placed on a separate basis, that ig to eay, if no Burmans succeed
in entering by the open competition, that we should nominate a Burman
candidate. One of the four was & Burman, one was a Muhammadan from
Bengal and the remaining two were representatives from the Punjab and
Assam. This was strictly in accord with the general principles which I
have described as guiding us in this matter. I now proceed to my conclu-
sion, which {8 to give the attitude of Government on this Resolution.
I have explained the very limited scope to which we now resort to nomina-
tion and the object with which we do so. Let me be clear again that it is
not the intention of Government to resort to nomination in the Indian Civil
Service merely to secure that advancement of minority or backward com-
munities. Iddeed, taking the matter only on its practical side, T do not
myself know how we should proceed to promote the cause of minority
- communities. They are already many; and direotly we attempted to help
‘one, others would declare themselves. Greater communities would disclose
‘unexpected cleavages; claims to representation based on novel and hitherto
unacocepted standards would be set up. For my own part, I should shrink
from so Herculean a task as, an attempt to arbitrate between the
conflicting claims of thd different minority communities in India, end
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to establish standards for ascertaining their comparative value to the
State. We are already engaged in & difficult enough task,—and

we only make the effort because this much seems clearly justitiable—
in seeing that the olaims of any one Province or of any of the
great communities are not entirely outweighed. 1 can with truth agd.
that Government itself would be only too happy to avoid any system by
which we had to diseriminate in recruitment for the Public Services. We
should be glad to avoid a system under which we run the risk of imputations
of partiality to one comnmunity or unother. We want nothing but the best
men. We want men who are judged by one test only, the test of character,

intelligence and efficiency, .and the greatest of these is character. But
Ancts are what they are. We have been led into our present system by the
history of the past; and we have to ask ourselves whether India at large has

vet arrivéd at that stage of social development in which there need be no

consideration at all of provincial claims or the claims of the major com-

munities. India has not, I take it, yet arrived at that stage in politics.

However much some of us may desire to see the end of communal repre-

-sentation on the franchise, the history of the last three years has shown us

‘that India at large is not vet ready to abandon it. There may come a time

when eduecational and social advancement will secure that result, when

there will no longer be recognition either in politics or in the Services of

the claims of particular religions or particular communities, when all such

differences will be lost in the larger sentiment of nationality or social ser-

vice. But that time is not yet. In the meanwhile the position of Govern-

ment is clear; we are prooeeding on grounds which obviously lay themselves

open to very little oriticism; and we ourselves see nothing: in the trend of

-current opinion which indicates the necessity for a change. The Resolu-

tion asks for a change in our present system; I have declared what our pre-

sent system is; and for ourselves we see no necessity for any modification.

For this reason, I could not support the Resolution even if indeed I perfectly

comprehended its terms. When affairs are moving so rapidly as they are

now, to again attempt to change the system of recruitment for one of our

major services,—to again open the whole of this question to discussion,

‘to again invite an interchange of opinions which, amicable as it may be in

form, .as it has been to-day, yet nevertheless discloses strong differences of

-standpoint among various communities—is in my view not desirable. I

can only support the system as we have it at present, and claim that it

-should continue.

Lieut.-Oolone! H. A. J. Gidney: Sir, with your permission I
wish to state that I am prepared to accept Mr. Shahani’s amendment to
my original Resolution; and in doing so, Sir, I thank you for the oppor-
tunity afforded me by the Government Member of making a few remarks
on the way this Resolution has been received. At the outset, Sir, when
I consented to move this Resolution, I knew that I was running the
gauntlet—I was perfectly aware, judging from the threats that .l rcceived
from the Bombay Member that he would .rap my knuckles, from the
Mandaras Member that he would ‘‘ go’' for me, and, as my community
is & small one, I was perfectly prepared to run that gauntlet. It wasa
sort of an intensige attitude of threats to me. The result has been as I
expected. My Honourable friend, Munshi Iswar Saran, has addressed
an admonition, and desired that I should suffer a censure for having the
audacity to present this Resolution. I would Bave thought, and T still
think, that when he goés home this evening and thinks seriously he would
ohange his mind and pass the very, opposite of a censure on me for
having ‘had the courage to expose my commhnity to his attack, knowing
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fully that, by putting forward this motion before this Honourable House,
1 was risking a reference to certain subordinate preferential treatment.
for specific services rendered. I realize that that day is gone, snd '
Jo-day my community is not enjoying preferential treatment. There-
fore, as the representative of a minority community, I make bold to put
forward this motion, feeling that my community has ‘rights like those of’
the rest of India and baving that feeling,’ with great pleasure, I accept
this censure passed on me by my friend Munshi Iswar Saran. But I do-
feel that he should think of it, and reflect on it, seriously. Now my
Honourable friend Dr. Gour, in his thunderous voice, said to me, ‘* what
do you want, you belong to the Anglo-Indian community, you are only
about 100,000 in pumber and your proportionate claim for appointments.
when compared with the rest of India is 1 in 8,150 according to which
you are entitled to only one-third of an appointment per annum.’’ He
seems to have worked this out with mathematical precision. - Possibly
Dr. Gour belongs to the Rajput community, and feels he is entitled to-
come here and to try and have a sword thrust at me, but, what 1 say is,
‘we are a minority community, and therefore, in common with the rest
of the minority communities in India, we ask for the protection of this
House.” 1 am only fighting the case of a minority community which T
think should receive the solicitude of Dr. Gour. He remarks in a very
scathing way that, because we are such a small proportion, we are not
entitled to get one-third. Have we got a third? I want to know. He
refers to all the Bervices. I am talking of the Indian Civil Service-
alone, which is the subject of this Resilution. If vou scan the list of
nominations, you will find that my community has not received it. Dr.

Gour seems to have the right to mistake differential for preferentisl treat-
ment.

Then as to my friend, Mr. Rangachariar, who belongs to that famous
learned class, the Madras Brahmin—all credit to them, I believe he said
his population is one million, but he did not tell you what percentage
of successes that one community has obtained in the Indian Tivil Bervice-
examination. There is all the more credit to them for any successes
gained, but it is just to avoid a repetition of monopoly that I have
brought forward this Resolution. I purposely deal with this matler on
very broad lines, because I reslize I am walking on tender ground and
I do not wish to offend any community. When my friend, Mr. Ranga-
chariar, turns round and says, ' what about the Railways, the Posts and
Telegraphs.’—I may for his edification refer him to the latest report of
the Madras Presidency which was a half-yearly report, G. O. No. 618,
dated the 81st December 1921. I am not talking of Railways, although
it was my community that elected to work like slaves on the Railwavs;
:it was my community that elected to work on the Posts and Telegraphs
when they were not attractive. The members of my community are
equally with others named citizens of India, and we are prepared to run
a level race with the rest of India, I do not ask for préferential treatment
for them. Mr. Joshi says that when appointinents are made,
they are not voted. I quite agree with him In fact Mr.
Joshi said to me before I moved this Resolution, “I do not
think you had better move this Resolution, I think some one else
had better do so.’”’ 1 think, 8ir, in the circumstances I deserve more
praise than censure from my friend, . Munshi Tswar Saran.
Mr. Joshi did not stray off the right path of my Resolution:
but he aszed if such examinations were made on votes or for the benefit
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of any particular community. No one suggested or requested this. [He
seemed to lay great stress on the type of men who should sit on Selec-
tion Committees and I agree with him that such Committee men should
forget their communal distinctiveness. But I have yet to learn of a man
who sat on a Belection Committee and who could dissociate self from
self. There are certain things that go to form the subject called ‘ human
nature,” and you cannot alienate yourself from them. Then we come to
the question of Education, and Mr. Joshi makes a suggestion, that is
‘* educate yourself.”” In theory, it sounds very well—' educate your-
self.” Well, supposing that one educated himself, what is the prospect?
1 think Honourable Members will have had an idea of what retrench-
ments are going to be effected in Bengal,—in Education a cut of Rs. 85
lakhs; and it is conceivable that the various provincial Legisla-
tive Councils may begin to curtail the education grant for Euro-
pean schools—I bring this out merely to show to Mr. Joshi
that it is not a question of tinfe; it is a question of minor communities
having been caught napping, Englishmen included, under the Reforms
Scheme. The Englishman has been caught napping and he is still
sleeping. It is my minority community 1 want to protect by this Reso-
lution. He calls my Resolution a °‘ ridiculous Resolution.’’ It may be,
—jyet you have to consider those ridiculous things called ‘‘ minority com-
munities.”’ Then my friend, Mr. Joshi, said, that I wanted to enter by
the back door. I wish to do no such thing at all. The Honourable
Member in charge of the Department, Sir Malcolm Hailey, has stated
the procedure adopted by the Government of India. He has also ex-
plained the provisions he has made so as to get an equilibrium and satis-
fy all classes. They sound very nice. I have not asked anyone to
transgress the law of efficiency. I wish you to accept a bar of efficiency.
I do not ask you to take an uneducated man and put him into a position
such as the Indian Civil Service or to put him in through any backdoor
influence. I do not wish to send in & monster petition to a certain big
Government official and say, ‘‘such and such a man should get an
appointment as a High Court Judge, or so and 8o should get an appoint-
ment as the next Member of Council from Bombay or Madras.” I do
not wish to do that. There is no doubt that at the next Indian Civil
Sertice Examination vou will find Madras again coming up apd . gettin
the first four places. You will probably find the community to whi
my friend Munshi Iswar Saran belongs, securing the next two, leaving
nothing for the rest of India. 1t is for the rest of India that I am putting
forward the proposals I have submitted to the House. Unless you act
somewhat on these lines, the Englishmen now administering this country
will be replaced by those inhabiting the south and the east of India.
The Indianization of the services was admirably enunciated by my Hon-
ourable friend, Mr. Jamnadas Dwarkadas, and.the interpretavon has
been slightly altered now. The fact is that the Indianization of the
services in the way Mr. Jamnadas Dwarkadas has enunciated it, has
really been to replace Englishmen in order to get a cheaper market and
a cheaper return for work. It is down here as one of the reasons. But
I want to attack the idea of the monopoly of 2 or 8 provinces in India,
for the sake of a pinority community. The Government of India have
also apprehended tﬁils swamping and Sir Malcolm Hailey has shown how
wise was the Public Services Commission in asking for safeguards. He
has almqst supported the Resolution which I have put forward here for
the protection of minority gommunities. I put forward this Resolution for
the aoceptance of the House and I accept Mr. Shahani’s amendment to it.
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Mr. Deputy President: The original Resolution moved was:

* This Assembly recommends to the Governor General in Council that the present
system of conducting Simultaneous Examinations for the recrnitment to the Indian
Civil Bervice be changed and that a different method of conducting the Simultaneous
Examinations so as to give & fair chance to candidates belonging to different com-

*manities and different Provinces, be devised, if necessary, by

of competition.”

ving & limited form

To this an amendment has been moved .

‘Mr. 8. 0. Shahani:

Sir, in view of the very worthy remarks which

have fallen from the Leader of the House 1 beg to withdraw the amend-

ment.

The amendment was, by leave of the AsSembly, withdrawn.
Mr. Deputy President: The question is that the original Resolution be

adopted.

The Assembly then divided as follows

‘Abdul Majid, S8heikh.

Abdul Quadir, Msalvi.
Abdux R.hm Khan. Mr.
Abdulls, Mr. 8. M.
Agarwala, Lnln Girdharilal,
Ahsan Khan, Mr. M.
Akram Hussain, Prince AMM
Asjad-ul-lah, Maulvi Miyan.
Bagde, Mr ‘K. G.

Parus, Mr. D. C.

Das, Babu B. 8.
Ghulam Sarwar Khan, Chaundhuri.
Gxdney, Lieut.-Col. H. A. J.
Hussanally, Mr. W. M.,

AYES-£7

‘Ibrahim Ali-Kban, Col. N.w.b Mohd.

Ikramullah Khan, Raja Mo
Man Singh, Bhai.

Misra, B N.
Muhnmmtd Hussain, Mr. T.
Muhammad lsmul Mr. 8.
Nabi Hudl. . S. M.
Reddi, Mr.

Sarfaraz Hnsum §hm. Mr.
Subzposh, Mr. 8.

Venkata atu-s)n, Mr
Yamin an, M

Zahiruddin Ahmed Mr

NOES—48.

Alyur, Lll‘r A '(7 V. "
Ayyar,” Mr. T. V. Beshagi

Bajpai, Mr. 8. P.

Basu, Mr. J. N.

Bhargava, I’-md:t J. L.
Blackett, Bir Basil.

Budhy hlrt, E . F. B,

F;ndomm, Mr. R
Gour, Dr. H. 8.
Gulab Bingh, B.idn'

Hufh Mr. P
Hailey, the Hononnble Sir Malcolm.
Holme, Mr. H. E.

Haullah, Mr. J.

Iswar Sann Munshi.

Jamnadas Dwnrk-du, Mr.

Jsu,u.r, Mr. B H. R.

The motion was negatived.,

Joshi, Mr. N. M.
Lakshmi Naravan Lal, Mr.
Mr. A H.

I}::xpt"tcr, Mr. K. N.
Mukherj oe, Mr. J. N.

Nag,
and le Dr
Neogy, Mr. K. C. *

Percival, Mr, P. E,
Pyan Lal, Mr.
Pmtulu, Mr J.
umr, Mr T.
Samurth Mr. M.
Sarvadtkar» Sn Deva Prasad.

Bhafmm Mr. 8. C.

Sinha, Bsbu L. P.

8ircar, Mr. N. C.

Srinivasa Rao, Mr. P. V,
Btanyon, Col. Bir Henry.
Subrahmanayam, Mr. C. 8

Uj ani!; Baba Bedi.
Vishindas, Mr. H.

Webb, Sir Monbagu. .

The Assembly then adjournad for Lunch til] Quarter to Three of the

Clock.

The Assembly re-assembled after Lunch at (Quarter to Three of the
Clock. Mr. Deputy President wasyin the Chair,



RESOLUTION RE SCHOLAKSHIPS TO INDIANS FOR RESEARCH
\ WORKS. '

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): Sir, the Resolution which I propose to place before the
House for its consideration runs as follows: °

‘ This Assembly recommends to the Governor General in Council that twenty-five
scholarships, each tenable for five years at about Rs. 4,000 per head per annum
eventually costing not more than five lashs annually, be given year after year {(and
with your permissson I will udd here ‘as funds are available’) from the Imperial
Revenues to Indiaus of great promise specially for research work in any part of the
world and in any branch of knowledge approved by the Central Legislature.”

Sir, my - task has teen lightened very much by the Resolution which
was moved by the Honourable Mr. Samarth on the 28rd of February last,
when the Honourable Mr. Chatterjee who was then Secretary in the Indus-
tries Department, indicated the Government policy with reference to the
training of Indian youths. I may perhaps here say in parenthesis that
we congratulate the Government on the fact that, for the first time, an
Indian official has been raised to Cabinet rank, and, because of his ability,.
character and integrity we find that he has been raised to the position
of & Member. I hope during the period of his Membership there will be
no change in the Government policy which he has once announced. Sir,
the Honourable Mr. Chatterjee stated that ‘‘ it is the duty of the State
in India to provide adequate facilities in Irdia itself for the training of our
vouth in all the different industries '’ and that ‘‘ this is the policy that
every civilised and progressive country has adopted.”” He further added:
*‘ No established industrv in any .country can prosper, if it has to depend
either for its supervisory or higher labour, or for the masses of the artisans
which it employs, on men imported from abroad or on men trained
abroad.”” I quite appreciate that, because every country which wants to
be self-reliant must see that their men are sufficiently trained, either in
their own country 8r abroad in orler to replace foreign experts or specialists.
But the Honourable Mr. Chatterjee has stated that there must be a time
when we need not %end anybody abroad for training. Perhaps that is an
ideal time, I do not know when it will come to India, but I can ‘assure the
House and I also mention it to the Honourable Member for Education that
it takes a very long time before even a Government with all its resources
can say ‘‘ We have cstablished institutions in the country so that per-
sons need not be sent ebroad.”’ May I mention, Sir, that the expenditure
inéurred on all the Universities and research institutes in India by the State-
ard otherwise is much smaller in amount than the expenditure of one Uni-
versity in America. Columbia University in New York spends nearly two
crores every year, whereas the utmost we are able to get for the Bangalore
Institute is only Rs. 4,9),000, of which the Government of India contributes
Rs. 1,50,000 and there are a number of Universities in America which are
spending 50 lakhs or even a crore. Besides, there are Institutes which are
to be found in other countries, in England and Germany, and some in
France where our people can go with advantage. I do not think it is
possible for a very long time to come for us to educate our youths entirely
in the country without finding it necessary to send them abroad.

But, Sir, I find oertain difficulties in the matter. We know from the
various speeches made by Government Members that they are very sym-
pathetio with reference ta, making India self-sufficient in the matter of
education, but we often notice the adoption of & timid policy by them, or

(1443 )
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what might be called ** the drag and brake '’ policy. In a generous moment
they will announce ** Oh! We shall do this,”” but next moment they sny
** Perhaps we are going too far;’' and they put on the brake. Now, we,
do not want such a policy of '‘ drag and brake.” ‘

We want the Government with reference to this matter to adopt a -
clear and definite policy because we know their general views:
as they have been stavad by Mr. Chatterjee: what we want ia a
difinite policy as to the manner in which the training of Indians for research
sbould be directed and developed. If we l2ave it to the future, it will ngver
hi- done. The Government shouid come forward and lay down a definite
progemme. The Member in charge of Education, the Member in charge
of Revenue (who has certain subjects under him) and the Member in
charge of Industries should all three work together and obtain the approval
of the Viceroy to any scheme they have worked out. They can then say
** This is the manner and the method we propose to adopt in order to
provide for research scholarships.”” I appeal to them to do this at once,
-because they have to do it some time, if not to-day, then to-morrow. They
cannot avoid it. Next I would ask them to make sufficient provision to
tind out to what extent the éxisting institutions should be re-modelled and
expanded so as to further such research. That they have to do because 1
msy mention in this connection that there are only three institutes. One
is the Sir Jamsetjee Tata Institute at Bangalore, the second the Imperial
Institute at Dehra, sn¢ the third the Imperial Agricultural Institute
ot Pusa. I know the Indian Government have contributed something for
a sugar expert at Coimbatore; but I find when I read the report submitted
to the Government of India by Sir Henry Pope, Bir Asutosh Mukerjee,
Sir H. H. Hayden and Dr. C. V. Raman with reference to work in the Indian
Iustitute at Bangalore, I find they say it requires 20 or 25 lakhs of
copital expenditure to make 1t thoroughly efficient, and an additional
expenditure of Rs. 00,000 for itse upkeep, whila provilling only a few
subjects which they have mentioned —I need not enumerate them
here— which they wanted to have there. Further they suggest that even
with reference to persons who have to be sent abroad they should be trained
in India in order to find out their special aptitude with reference to parti.
cular subjects. If the present facilities at Bangalore are inadequate, you
may say there are two other Institutes. I have not got with me any
public report except what was stated bv the Becretary in the Revenue
Department of the India Office when he was giving evidence before the
I.ytton Committee. Mr. Turner (that was his name) then said—page 282
of the Lytton Committee’s report—that with regard to the complaint that’
no facilities were given to students to undertake research at the Institutes at
Dehra Dun and Pusa and that they were confined only to professors and
teachers he believed that the contention was broadly speaking true. but
that he thought there had been exceptional cases of students undertaking
rerearch work at Dehra Dun though full information could be obtained only
in India. I have therefore given notice in order to get information on this
pont;:  But the broad fact is, as T have stated. that proper facilities are not
given either at Pusa or Dehra Dun for Indian studentr in the matter. I
think that the Member 1 charge of Education or the Member in charge of
Revenue should see to it that Imperial Institutes like those on which we
are spending a lot of money should give facilities for research to Indian
students. Thirdly, I suggest, 8ir, at what stageand through what agency
Indians whose scientific and technisal equipment has been completed so

d .
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fur as the institutional resources of this country are concerned should be
selected and deputed for further scientific training abroad. My object in
making this suggestion is in order to avoid some misconceptions on the
subject. When I gave notice of this Resolution that students should be
rained for research, several members naturally thought that five years were
punecessary as those persons 'would be sent abroad at public expense.

ut I have taken this course with a view to meeting the objection of the
Committee appointed to find out the working of the Research Institute at
Bangalore. They say the students should have training in India and for
that training about two years will be necessary in most cases, because we
must know whether the students whom we select have the aptitude for s
particular branch of work or not; and also that whatever facilities India
possesses should be availed of to the full. When these boys have been
trained in that manner we can send them for three years abroad for research.
After all, we are not sending these people in order to get employment for
them afterwards. It is not a purely service question. We want these
persons as specialists or as experts. They must be persons who can deve-
lop their master-minds in order to add to the world’s knowledge. There-
fcre we do not want mediocrities. We want great men in order to replace
the great men we are getting at present from foreign countries. We find
three American specialists were brought in for the Pusa Research Institute.
Our object should be in course of time to train our own boys in order to
fill up these important posts. Fourthly, I would suggest that the Govern-
ment should also make up their minds to ensure that Indians should be
trained at as early a date as possible and in ever-increasing numbers to fill
scientific and technical posts for which abilities of the highest order are
requisite. We were told on the last occasion that about 118 students
were sent by the Government of India and that they are employed, suit-
ably employed. I do not know how many were employed in Government
Institutes but they must be very few. We know as a matter of fact when
we refer to the members of the services that very few Indians are occupy-
ing important posts. lherefore it is absolutely necessary that proper men
should be trained so that when they are well qualified we can employ them
in their own country and avoid the unnecessary employment of foreign
cxperts. The Honourable Mr. Chatterjee was kind enough on the last
occasion to quote with approval what the Japanese Government were doing
at that time. They were sending large number of students for training
abroad in order to replace the foreign experts in the country. That is exactly
my purpose. One objection I may mention here, that has been raised to
my Resolution is whether Rs. 4,000 per annum is necessary. Some people
think a lower figure would be sufficient; but I may say that the Lytton
Committec themselves stated that they were obliged to increase the scholar-
ships for Oxford and Cambridge from £250 to £850; and they
thought that owing to the high cost of living which obtains at the present
moment from £300 to £400 were absolutely necessary if persons are to
have proper education at Oxford or Cambridge. That comes to Rs. 6,000;
and T know that if it will not cost Rs. 6,000 it will certainly cost Rs. 5,000
to send a man to New York to Columbia University. If you send him to
California University or to Harvard University at Boston, perhaps it would
cost less. To send stitlents at this time cither to Germany or Japan would
be still less. DBut this matter will have to be settled by the Government,
as to what is required, and therefore I use the expression ‘‘ as funds are
available "', T am only pressing the matter in order that when funds are
available the scholarships mliy be instifuted and increased from year to
vear. But, T may also state, Sir, that ? do no# think the Government

. . [4]
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would feel that there is want of talent in the country. I hope they do
not entertain any such idea. The brilliant examples which we have in
India do not at all discourage the Government in thinking that there is,.
talent in the country. There are persons who, if appreciated and facilities
afforded, will turn out to be experts, quite as good as any country could,
produce. India has in its own time produced experts, but for some reason
or other we have not got the same facilities and therefore we are unable to
count so many. We, however, have them in this country. If you want
mathematicians, if you go to Madras, you will find any number. You have
got the best professors and physicists in Bengal; we have also got Mr. Bircar,
the greatest historian. We have the greatest persons in science. There are
also other persons and I do not think I need name them. Therefore I
think Government would not at all be discouraged that India has not got
such talent for the purpose. I am asking for a modest sum of Rs. five lakhs
eventually and only ask for Rs. one lakh now. If the Government are spend-
ing Rs. 12,000 lakhs every yvear, may I not ask them to spare out of the
Rs. 12,000 lakhs, Rs. one lakh for this year for this purpose? I hope the
Government would help us in securing the regeneration of the country by
not opposing this Resolution and giving early effect to the Resolution and
by putting into practice what they preach and what they promise.

The Homourable Mr. A. O. Ohatterjee (Education Member): Sir, 1
am intervening in this debate at this early stage in the hope that I might
be able to specify the position of the Government with reference to this
question and that might assist the Houso to come to a fairly early con-
clusion on the subject raised by the motion of my Honourable friend.
I wish, Bir, at the outset to express my own gratitude for the personal
reference that my friend has made to me and I can only ask for the same
indulgence, the same generous indulgence, from the Members of the
House to me in my present capacity as they have always accorded to me
throughout my membership of this House. The Honourable Mr. Raju
prefaced his remarks by quoting certain statements which I had made
on the occasion of the debate raised by the Honourable Mr. Samarth
with regard to the training of Indians in industries outside India. S8ir, I
must state that neither the Government nor I have wavered in the policy
that was then stated by me in this House. I can only repeat that the
Government of India fully agree with the Honourable Mr. Raju that re-
search is a very important—indeed one of the most important elements—
in securing industrial development in this country and also for the pur-
pose of the advdncement :::n? general culture in order to build up the
nation. 8ir, T would go even further and I think probably every Mem-
ber of the House would agree with me that just as in the case of indus-
trial training, so in the case of research, it is very desirable so far as
possible that research both for the purpose of industrial development and
for the purpnse of culture should be conducted by indigenous agency.
Therefore, 8ir, it will be admitted that the question is an
important one and I hope that I am voicing the feelings of
all Members of this House when I say that the Honourable Mr. Raju
has done s good service by bringing this question before the Assembly.
Perhaps, Sir, Mr. Raju would agree with me if I make a further state-
ment and that is that research should be conducted so far as possible
in India and not abroad. I do not quite know whether Mr. Raju con-
templated that students should pursue resqarch both in industrial sub-
jects and in cultural subjects ahroad and then give it up when they come

., .



. SCHOLARSHIPS TO INDIANS FOR RESEARCH WORKS. 1447
back to India. I think, Sir, it is most essential that facilities should be
provided for the students to carry on their research after they come back
to India. It is not much use sending students to be trained in the
“methods of research in European countries or in America or Japan if they
find when they come back that they have neither laboratories nor libraries
nor other equipment to enable them to pursue their studies. The two
things, therefore, Sir, must go hand in hand. We should make every
possible endeavour to send our students, men of promise, to foreiga
countries in order that they might obtain the very best possible training,
but at the same time we must not forget to provide them with facilities
in this country. Progress in the first direction must be conditioned by
progress in the second direction. I was rather distressed to find a current
of pessimism through the speech of the Honourable gentleman. He
seemed to think that Government might make promises, but then they
would follow a pclicy of what he called ‘ drag and brake ’ and that Gov-
ernment would not carry into effect what they had promised. I do not
think, Sir, that there is any justification for any pessimism or despair of
this kind. The Government of India have not been oblivious of their
obligations with regard to the promotion of research. The Honourable
gentleman himself has mentioned three institutions, namely, the Insti-
tute of Science at Bangalore, the Agricultural Institute at Pusa and the
Forest Institute at Dehra. He has admitted that the Government of
India give a very handsome grant every year to the Institute of Science
at Bangalore. He has also admitted that large sums are spent on the
institutions at Dehra and Pusa. He has given voice to a complaint that
at Pusa and Dehra Dun sufficient opportunities are not given to Indian
students for training in. methods of research. I um not personally
acqusinted with the most recent developments in these two institutions
and I would leave it on some future oocasion to my friend the Honourable
Member for Revenue and Agriculture to defend himself with regard to
those two institutions. But I have had something to do with the rela-
tions between the Government of India and the Institute of Secience .at
Bangalore and I can assure the Honourable gentleman that the Govern-
ment of India are most anxious that that institution should be utilised
to the very best advantage by Indian students and every possible help
that the Government of India ean give in the matter has been given and
will be given in the future. The Honourable gentleman has instanced
the case of the Columbia University where, he said, several crores of
rupees are spent, whereas all over India we spend only a very small sum.
It is quite true, Sir, that the benefactions devoted to Eduecation and
Research in the United States are really magnificent, but, Sir, it is well
to bear in mind that most of those foundations depend on private bene-
factions. I have been over the Columbia University and I have also
been over the University belonging to the City of New York. I have very
great admiration for both those institutions, but so far as I could learn,
they were dependent practically indeed almost entirely on private bene:
factions and on grants from local bodies like the Corporation of the City
of New York. I do hope, Sir, that Mr. Raju’s Resolution and this
debate will bring forward more private benefactions in these causes then
we have had hithert®. 1 do not depreciatc the endowments that have
already been made by wealthy Indians in the cause of education .and
regearch. We have tho Bangalore Institute in mind, and we have many
more institutions like the Bose Instifute in Calcutta and the Science
College in Calcutta, and mshy other institutions all over India, but we
want o great many more. I wish that®my -countrymen would realise
c2
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that these things cannot all be provided merely by the State; that they
must also' come and aid the country in proper development in all direc. ¢
tions. Apart from the institutions which Mr. Raju mentioned, thereg””
are others also devoted to reseurch, which Government have helped from
time to time. There is, as I mentioned just now, the Bose Research
Institute in Caloutta to which the Central Government make an annual
grant. Then, Sir, I think the House is aware from the speeches that
were made on previous occasions that there is the Indian Medical Re-
search Association, which is doing most valuabBle work in the field of
medical research, to which the Government of India make a very hand-
some annual grant. Then in the pre-Reform days, when the Govern-
ment of India could help the universities, in the days of peace and plenty,
as some one remarked the other day, very large sums were given in aid
of university education and post-graduate studies in different universities,
and we hope that a very large proportion of those grants were devoted
to purposes of research. The Homourable Members of the House are
also aware that Government are maki.ng| efforts to establish a School of
Mines and Geology. There also it is hoped that a certain amount of
the work of the staff, as well as of the ,students, will be devoted to
research purposes in order to assist in the development of the mineral
resources of the country.

Rac Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): When will it come into existence?

The Honourable Mr. A. O, Chatterjee: I think you will know at
Budget time. Honourable Members are also aware that as one of the
results of the rcoommendations of the Industrial Commission, a com-
mittee was appointed under the presidenoy of a distinguished scientist
from England to go into the question of chemical research in India.
That Committee made certain recommendations. I do not say the:
recommendations have been carried out, but I am mentioning this just
to indicate that the Government of India have not lost sight of the im-
portance of this subject in relation to industrial development.  Then
again, Bir, with regard to the training of scholars abroad, perhaps the

ouse is not aware that there are already a number of scholarships given
by the Central Government or by Provincial Governments for research
in languages such as Sanskrit and Arabic. Then, even among the ordi-
nary schofarships given at present by Provincial Governments to students
for training in Fngland, a number are given in order to train these
students in methodgs of research in foreign countries. I may instance the
case of Dr. Dhar, who is now a distinguished professor in Allahabad, a
pupil of Sir Prafulla Chandra Ray, who was trained abroad in chemieal
research as a Government scholar. Then, Sir, the Committee presided
over by the Earl of Lytton, of which my distinguished friend opposite
was a Member, went into this subject, and if you will look
at Appendix IV of their report, vou will find that there are already
quite a number of Indian students doing resegrch work in foreign
eountries.

I find that the number of scholars who are given there as doing only
research work comes to anbout 28. Thev are conducting research in such
various subjects as Eeconomics, the English Mnguage, History, Mathema-
tics, Moral Sciences, Ngtural fSoiences and Oriental languages. I ‘may
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mention that there are at least 12 Indians who are now undertaking
.research in Natural Sciences in Great Britain and 9 Indians doing research
work in Oriental languages. It is clear, therefore, Sir, that a good dealis
Malready being done. I do not say that more could not be done but we
sre confronted with the present financial position of the Government of*
India. I am glad, BSir, that the Honourable Member has recognised
that fact by the addition that he has suggested to-day in the Resolution
proposed by him. The financial position of the country is well known to
all Members of this House and it is not for me to emphasise that point.
1 can only merftion, 8ir, that it is on account of these financial difficulties
that the Government of India have not been able to proceed with the
recommendations made by the Chemical Services Committee; it is on
account of these financial difficulties that we cannot develop the School
of Mines and Geology as fast as we should like to do; it is on account of
these financial difficulties that we have had to postpone a project for the
establishment of an institution in Caloutta which would have absorbed the
present institution for research in Tanning maintained by the Govern-
ment of Bengal. Honourable Members of this House are aware that we
are now undertaking an inquiry for rigorous retrenchment in every direc-
tion, not merely for economy but for rigorous retrenchment. In these
circumstances, Bir, although we have every sympathy with the Honour-
able gentleman’s aspirations and wishes, and as I hope I have indicated
that all my sympathies are with him, we can only ‘hope for better times
to come when effect can be given to these ideas and to the principle of
this Resolution. I have dealt with.the principle of the Resolution only.
The Honourable Member himself has said that so far as the details are
concerned they must be left to later judgment, to fuller oonsideration
both by the Government and by this Assembly when the time and the
occasion arise. 1 hope, Bir, I have explained that the Government have
every sympathy. with the Resolution -which the Honourable Member has
placed before the House, but we cannot give effect to the proposal imme-
dintely ; we ocan do so and we shall do so as soon as funds permit.

Mr. Deputy Presgident: I think it will be better if we take the first
antendment at this stage.

Sardar Guladb 8ingh (West' Punjab: Sikh): Sir, I rise to support the
Resolution so ably moved by my Honoursble friend Mr. Raju. The cause
which he has advocated is the noblest one possible, and the country stands
in great: need of encouragement to improve its industrial condition as the
natural resources of India which are many could not be utilised to their
utmost without having experts or specialists. I beg to withdraw the amend-
ment that stands in tay name in the list of business as the Honourable
‘Mover of the Resolution himself has removed the defect in the original
Tesolution by the necesssry additions of the words * as funds are available .
1 hope that this Honourable House will accept the Resolution as it stands
smended. ‘

Mr. Deputy President: I would request the Honourable Member in
fiiure if he wants to withdraw nis amendment under the Standing Orders
merely to say ‘ I withdraw the amendment that stands in my name.’

Sir Deva Prasad Sarvadiikary (Calcutta: Non-Muhammadan Urben):
Sir, ‘we rejoice that the spirit ci. the Gevernmept reply is sympathetic.
That certainly will conduce to early disposal of this motion so far as the
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[Sir Deva Prasad Sarvadhikery.
academio side of it, if I may so call it, is concerned. The Honourable Mr.:
Chatterjee has deprecated the current of pessimism underlying the speech of '
the Mover of the proposal. But in his heart of hearts, does not My’

.Chatterjee feel that there is more than room for pessimism in this concern

that has been given expression to to-dusyv and much more than that? I
Lappen to know, 8ir, that he feels as xeenly as any one of us in this
Assembly or outside, with regard to the utter lack of facilities in these
directions. As Secretary in another Department not primarily connected
with education, he did al' he could to further research work’ connected with
Commerce and Industries. I join again in the tribute that Mr. Raju has
paid to his single-hearted devotion to educational advance in connection
with commerce and industries and we welcome his advancement. 1
welcome his reply from another point of view, namely, that the recommend-
ations of the Lytton Committee's Report are not likely to be adversely
received by the Government, although he has taken good ocare to keep
the expression of that sentiment from the Assembly; read between the lines,
I believe that the resomimendations have commended themselves to the
Government here and :n England. Mr. Chatterjee referred to the schedule
of Research students in the Report. In Government parlance, which no
fiecretary or Honourable Member can avoid when he has been in Govern-
ment environments for a fairly long time, he asked the Assembly to believe
that quite a large number of research students are doing good work in
England and that a good deal of work is being done -there. I do not
propose to talk shop at length, because I have had a good deal to do with
this Report. But I may give the Assemblv some figures which will enable
them to see what quite a large number and a good deal in Govern-
ment parlance means. This is undoubtedly a nation-building Resolution
t« which no one can demur and from which no one can differ, at all
cvents so far as what is called showing sympathy is concermed. The
whole point of the Lytton Committee’s recommendations is that if India is
to advance, if the Refcrms are to be at all successful, India must be
educationally self-contained and Mr. Raju’s Resolution and Mr. Samarth's
Kesolution now on the shelf for more than 12 months will be one of the
first steps towards the attainment of that ideal. I shall take some sub-
jeets—important subjects, that I supposs the Legislature would first con-
sider in connection with Mr. Raju’s recommendatior, if accepted, when

_the question of choice of subjects for the proposed scholarships comes

before them. In Dyeing, what is this large number spoken of by Mr.
Chatterjee studying in England?—2. In Mining—8. Mr. Chatterjee
will bear me out that in connection with some recent appointments
relating to mining with which he and T bad to do, our greatest difficulty
was that we had not properly trained men out here and therefore the go
by had to be given to most of the men on the spot because they had not
had enough training abroad.

In Leather Manufacture the figure is 6. If this Research Institute
ir Calcutta that Mr. Chatterjee spoke of is ever to come, how many of
these 8 will be available for work there and would even all the six be
enough? In Metallurgy, upon which one of the‘most important key
industries of the country must slways dgnend. we had the tremendous
rumber—1. In Naval Architecture—1. His Excellency the Commander-
in-Chief is here and he will appreciate how much towards the naval defence
of the country we are going to contribute with that one solitary single
s*udent studying Naval Acchitectire, whatever that may mean, in ngland.
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And, 8Sir, in Oceanography we have 1. A largely growing subject in India
vith its tremendous ocean frontage which we shall not know how to defend

¢ when the time comes—one is studying. I hear a voice crying out ‘‘ Nature
“ill defend us.”’ God be praised and Nature be thanked ! )

In Pottery, in which India can do any amount of good and useful work
we have 2. And in Town-planmng, which we hear of everywhere all over
India the figure is 1. I do not say these are all suitable subjects and that
there are not more. On the other hand, we have scholarships in Phonetics,
in scientifioc study of the Languages, in what is called . Natural Philosophy,
that is mostly ordinary Physics and Chemistry, suitable for college worﬁ.
We have. all that, but we want a great deal more and something better.
The question must be a« to whether the work of co-ordination should not
be undertaken and undertaken in a way that Mr. Raju’s and Mr. Samarth’s
Resolutions suggest. 8ir, I do not wish to labour the matter, but I welcome
ihe Resolution and the spirit in which the Government is giving it its support
a8 an earnest of recognition of what the Lytton Committee has insistently
demanded—that India shall be edueationally self-contained and the men
who ean contribute towards that must be trained abroad. Mr. Raju has been
juet out of the country. I am glad he has seen for himgelf what education
abroad, particularly in research, can do. I quite appreciate that men,
cnming back with the newest ideas on research work and the newest methods,
<coming and seeking appointments in the Education or some other Department
either ns glorified clerks or as Assistant Secretaries are not properly placed.
But whose fault is it? It is as much the fault of the Government as of the
people that capital resources and eco-ordination of arrangement are not
forthcoming. Government has made itself responsible in various matters
with regard to that, which need not be detailed here, and facilities are
wanted for people who come back. This fact must not be lost sight of.
I am glad, Sir, the amendment for reduction of the number of scholarships
is not going to be pressed because 25 after all, cven when they come, will
1ot be at all too large a number for all india. Mr. Samarth's Resolution
has been referred to. We do not know what is going to happen to it. We have
been referred to the provinces with regard to the provincial subjects. Pro-
bably that is technically right. But what is happening in the provinces
now? With their attenuated university resources, with their tremendous
6h lakh cuts in educational grants, the rrovinces will not be able for a
long while to do much. I do not say the government resources here are
plentiful, but when asked for a paltry five lakhs of rupees as the first step to-
wards nation-building processes, the Government of India’s obligations cannot
be ignored either by the Auditor General or by the Member for Finance or
Education. We have got to make a beginning and an earnest beginning and a
beginning at once, and if this Resoluion is now accepted, I hope it will not
meet the same fate as Mr. Samarth’s Resolution action on which has been
pending for the past 12 months and over. I think these matters ought to be
taken up in the spirit in which Mr. Chatterjee has spoken to-day and not
treated in the way in which Mr. Samarth’s Resolution has been so long.

Mr. Muhammad Yamin Khan (Meerut Division: Muhammadan Rural):
1 move, Sir, that th® question be now put. :

Dr. Nand Lal 5West Punjab: Non-Muhammadan): B8ir, the former

" part of the speech of the Honourable Mr. Chatterjee was very ancouragin&
The Government should be thanked for their very sincgre sympathy wi
this motion no doubt. But I am very%sorry te see that the Homourable
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Mr. Chatterjee told us that there is a lack of funds and consequently he is
unable to say when practical effect will be given to this motion." With ~
reference to those remarks I feel bound to address the House. Sir, this
is a question of education. I think the whole country and this House
especially will be very glad to provide any sum for this most desirable
enterprise. We want research in India and a number of scholars are quite
ready to undertake that work. I think it will not be right to give this
onswer that we had better wait, because the money iz not available.
Money is being spent for a good many other matters and affairs. The
question of culture, I mean to say, the qwestion of education, industrial
and scientific development, is not a whit less important than those
matters, and those affairs, in which money is being spent. If this proposi-
tion may be accepted, then I believe the Honourable Mr. Chatterjee will

be pleased to concede that immediate effect should be given to the spirit
of this Resolution.

Mr. N. M. Samarth (Bombay : Nominated Non-Official) : Not the letter?

Dr. Nand Lal: With these remarks, T support the motion which has
been 8o very ably moved.

Mr. Deputy President: What about your amendments?

Dr. Nand Lal: I withdraw all the amendments in the light of the dis-
cussion which we have had on the motion. . .

Mr. Muhammad Yamin Khan: I move, Sir, that the question be now
put.

Dr. H. 8. Gour (Nagpur Division : Non-Muhammadan): Let the question
be. now put.

Mr. Deputy President: Lala Girdhari Lal Agarwala.
(Cries of ** Withdraw."")

Lala Girdhari Lal Agarwala (Agra Division: Non-Mubhammadan
Rural): I simply want to say a few words in support of the Resolution.
(Cries of ‘‘ Withdraw.”’) Will the Honourable Members allow me to
speak ?

Mr. Doputy President: Does the Honourable Member wish to move
his amendment?

Lals Girdharl Lal Agarwala: I want to support the motion which is
before the House and not the amendment. 8ir, I had no intention really
of moving my amendment, nor do I move it. But I simply wanted to
support the Resolution, I am thankful to the Government for giving us
the assurances, but I wish to say a few words in regard to them. The
Honourable Mr, Chatlerjee has told us that scholarships have been granted
for research work—in what?—in Arabic in England and other places, in
Sanskrit—where ?—in Germany, and in philosophy and so forth. But I
wish to know what good these soholarship holdere can do to the country,,
when they come back. I want Yesearch work on the techniocal and mechani-
cal lines. 1 want our Indian young men to be able to manufacture in
India, as I have said » before$ aeroplanes, steamships, motor cars,
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spinning and weaving mills, machinery, electrical goods and also those-
. articles which we have now to bring from other countries, and thus to make
-y India a self-contsined India. We do not want too many poets in Arabic.
sand in Sanskrit. We do not want to count how many words appear in a
particulor book and so forth. I submijt that the work which has been done
80 far by the Government on these lines is not conducive to the good of
India. Further, I suggest that the Government will, at the time of making
the selection, see that first class boys are sent up and not second class boys.
At the same time, I hope that Government wi]] see with clear glasses and
not with coloured glasses that an opportunity is given not to only one:
section of the community. - Of course, I do not want to bind the Govern-
ment in any way, but when other things are equal, I hppe that considera-
tions of communities and castes will not be totally ignored. I have already
said that I do not want to move my amendment and I simplv support the
Resolution as it stands, in the light of the remarks which have been made

ia the House.

Mr. Jamnadas Dwarkadas: I move that the question be now put.
The motion was adopted.

Mr. Deputy President: The question is ‘that the following Resolution

be adopted :

“ This Assembly recommends to the Governor General in Council that 25 scholar-
ships, each tenabla for five years at about Rs. 4,000 per head per annum eventually
costing not more than five lakhs annually, he given year after year from the Imperial
revenues, as funds are available, to Indians of great Promise specially for research
work in_any part of the world and in any branch of knowledge approved by the

Central Legislature.”
The motion was adopted.

RESOLUTION RE SUPPLY OF FACILITIES TO ENABLE
MEMBERS OF LEGISLATURES TO DISCHARGE THEIR PUBLIC

DUTIES.

Ral Bahadur Lachmi Prasad 8inha (Gaya cum Monghyr: Non-Muham-
madan): Sir, I beg to move the Resolution which stands in my name:

‘“ This Assembly recommends to the Governor General in Council that all the
Government officials should furnish every Member of the Assembly with all the neces-
sary informations with full particulars and give all the facilities towards the discharge
of their public duties.”

The Resolution demands that Government officials should be required to
furnish information with necessarv details to the Honourable Members of
this House relating to any matter of public welfare and utility and give
them facilities towards the discharge of their public duties. The demand,
Sir, I think is a very rensonable one and if accepted by the House is cal-
culated to do immense good to both the Government and the public and
further lessen and lighten the task of the Council. The mass outside
have sent us as representatives to this body and expecet that we would
conscientiously discharge our responsibilities. They also expect that we
would not be failing to take up their right cause whenever oceasion arose and
that we should keep strict watch over their mights and interests wherever
they are in danger of being jeopardized. In addition to the responsibilities.
which we owe to our constituencies, we are further bound by oath to be
faithful to His Majesty the King-Emperpr and to faithfully discharge our
trust in the welfare of both the rulers and the ruldd.
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Our pogition therefore is a very delicats one and if we are to be honest
and faithful Legislators we ought to be true and loyal both to the Govern-
hent and to our constituents. But, Sir, this is not possible until and
unless we enjoy the confidence of both the parties. There can, however,
be no doubt in the constituents’ reposing their unconditional and entire con-
fidence in us as this has amply been proved by the fact that they have chosen
us to represent their cause in the Assembly here. Now remains the ques-
tion of the Government’s cenfiding in us and this requires to be settled.
I am afraid I am not able to enunciate the policy of the Government in
this respect. If there is some doubt in it, it would bé anomalous for the
Government to expect our confidence in them without their confiding in
us. Mutual trust is a source of great pleasure and satisfaction and it is
mutual trust we demand and demand not unreasonably. As representa-
tives and trustees of the people and confidentees of the Government we
claim to be supplied with all information relating to a public matter, and if
it is absolutely necessary in the benefit of mutual interest that the officers
and servants of Government should, whenever required, allow us, the repre-
sentatives of the country, to know what is being done for the public and
{acilitate our inquiries by enlightening us on necessary details.

It has always been seen that strict secrecy is maintained on behalf of
the officials over matters of grave importance and nobody is allowed to
know the real details. As a result of this, matters drift from bad to worse
and ultimately the whole blame is thrown on the Government, rightly or
wrongly it is for those to judge who are in the kmow. Blame to Govern-
ment or disoredit to the officials, the result is all the same and it is that
the mass outside have to suffer. It becomes calumnious and goes a greal
way towards shaking the faith of the people in the Government. I am
not a believer in the fact that the Government do wrong always, but the
best of their motives are even dyed black by this attitude of studied
secrecy maintained towards the people and their representatives.

During the strike over the East Indian Railway last year which was
said to have sprung out as a result of an alleged assault of a European on an
Indian fireman, 1 am informed by one of our Honourable friends that ha
Jevoted full 24 hours in running from Moghalserai to Tundla in order to
f:nd out the real clue of the strike, but his attempt failed totally. No on2
gave him any information about it. None of the railway officers or em-
ployees at the intervening stations dared to give him any information relat-
ing to the strike, as they were probably afraid of furnishing such information
lest their higher authorities would get offended. Now, I represent
‘the people of Mom];hyr and the big workshop of the East Indian
Railway Company located at Jamalpore is only a distance of about
6 miles from the place. There were troubles at Jamalpore owing
40 the strike, and a great exhibition of Military force was made at
the railway station, but I, a representative of the people, living
only .next door, was never consulted. There is no denying the
fact that situations could have been saved by intervention of popular
leaders, but no recourse has ever been taken to this device. We are kept
in the dark and the officials do not care to give us any information in the
absence of any orders of the Government.

There are numerous examples :md it would 'be needless to make men-
tion of them here, but I must say'that if the Government only trusted us
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and allowed us to know what we wanted fo know, a vast amount of their
responsibility would have been transferred to our shoulders and we would
have helped to bring about a speedy and happy settlement in troublous
matters. The fact of our being in the know would do much to dispel the
doubts of many who, possibly, getting influenced by the harrowing and
grossly exaggerated stories published in the Press, are losing faith in the
present form of administration.

I know, Sir, that we have a great responsibility before the public we
represent and the public has also got a right to inquire of us as to what we
arc doing for them and the country. If we are ourselves to remain in
total darkness, how can we be expected to throw light on others. Tt is there-
fore a matter of absolute necessity that the Honourable Members of this
" House should be acqusinted with all the facts and figures available only
in the offices of the Government here and elsewhere, in the districts and in
the provinces.

Sir, in order to enable us to discharge our onerous duties and th¢ honest
functions that have been imposed on us and entrusted to our care by our
countrvmen and the public as also by the Government, the Government
must assist us and facilitate our cause.

With these few words I conclude and I hope the Resolution will meet
with an unanimous support of the House.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division: Muhammndan):
(The Honourable Member spoke in the Vernacular.*)

The Honourable Sir Malcolm Halley (Home Member): The Mover of
this Resolution put his case forward mainly on the ground that we do not
sufficiently trust the Members of this Assembly; he said that his own
position and that of his friends was difficult; that they had a duty to dis-
charge towards their constituents and tow ards the public, and that we give
them no assistance in the discharge of it. How does he propose to supply
that deficiency ? We having apparently failed in our duty, having failed,
answered questions directed to us, and having never put Members of thls
Asscmbly on the way to receive the mformatxon that they require, how
does he propose to gain it ? He would have us order all Government officials
to furnish him and other Members of the Assembly with all necessary
information. That is how the proposition starts. Its effects have been
well illustrated in the speech of Miyan Asjad-ul-lah. He told us that
village officers make great mistakes,—frequently act against the law; he
considers that it would be well if Members of this Assembly had authority
from QGovernment to interfere with such village officers, and see that they
do not break the law. He desires again that when he requires information
from any Government office it should be immediately given. He tells
me that if I desired to do my duty conscientiously I should immediately
accept this Resolution; nay, more, I ought really to have initiated
the measure myself. If I have to decline that invitation 1 have
tn do so mainly on the ground of practicability; for it is no use
(sonsldenng a prmclple unless you can translate it into practice: and
it in no use issuing rules if they are a dead letter the minute they
are printed. Nowa it is impossible for us to issue any such instrue-
tions to the servants of Local Governments. Let us assume for a minute
that such instructions were issued and they were disobeyed; or assume
again—and it is no very w1de assumption—that in reply to a demand for

* The original speech md a translation of it will be printed in a later issue of
080 Debct:i [ . P
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information the servants of a Local Government were to supply informa-
tion so inacsurate and misléading that a Member of this Assembly would,
if he took action on it here, stand in & very false position before the public.
What power should we have to bring such officers to book? None at all.
It is perfectly true that we are entitled to call upon Local Government for
information; but we must obtain that information ourselves from Local
Governments. We are net entitled to enter into direct relations with
their employees. That is one difficulty. There is an even greater diffi-
culty. Some of the Local Government's servants belong to Transferred
Departments. We have no authority under the Devolution Rules for
interfering even with the Local Government in a Transferred subject. The
House will remember that on a well-known occasion, Parliament itself
decided that it would not be right for it to interfere directly with Trans-
ferred Subjects. So much so then for the possibility of our issuing a
Regulation of this nature in regard to the servants of Local Governments.
There are however a large num%er of servants employed by us direct. We
have Government servants in areas which we directly administer, Delhi
and the North-West Frontier Province, and we have Postal servants, Tele-
graph servants and State Railway servants and the like. I take their case
also on the ground of practicability. Now, it is clear that you cannot ask a
Government servgnt to discuss orders that have been given to him by a
superior, not even for the sake of earning the greater confidence of the
Legislative Assembly, could we as a Government, or could indeed any other
Government, allow a procedure so destructive of discipline? Then again, it
is not reasonable to c{) epend on inquiries made from any such subordinate
servants in regard to facts. They do not see the whaole of them; their
individual information may frequently be misleading. Thirdly, and this
is even more important—it is not fair to ask a subordinate Government
.servant to judge whether that information is confidential or not. It would
place on him an unfair responsibility, since his use of it might subsequently
bring him into discredit with his superiors. There are obviously therefore
very substantial grounds why no such instruetions should be issued to the
servants whom we directly employ in the Central Government. Of course
o rx it is true the Honourable Member might demand that he should
™ be allowed to call upon the head of a Department for the
information he requires. If he were allowed to do so, he would practically
be using the same agency as we use ourselves, but with this difference; if

on an inquiry that we make from the head of a Department we consider.

that his answer is misleading or insufficient, then we see that he completes
it, and in the result it is wec who stand responsible for that answer to the
Legislative Assembly. The House will now, I hope, agree that I have
brought my argument to reconciliation of practice and principle. If, as
1 claim, our present practice is the only procedure practicable, I claim also
that it undoubtedly coincides with the true constitutional position. Mem-
bers of this Legislature are in direct relation with Government and not with
Government employees; and the measure of the success with which they
discharge their dutics to the public, is the extent to which they influence
us directly or indirectly in this Aesembly. I know qof no country with
Parliamentary institutions which has regulations such as the Honourable
Member would desire to see enforced. I believe that nowhere is it laid
down that Members of the Legislatures are entitled to enter into direct
relations with the employees of the Executive Gavernment. I believe that
everywhere the practice is that wbece information is desived, it is obtained
from Government itself, and for a very good reason; the information that
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is sought must be complete, and must be such that Government is pre-
pared to be responsible for it, and for 'which the Legislature can take Gov-
ernment to task if it proves unsatisfactory or unrelinble. For these reasons
I think that the proposal of the Honourable Member is not only unpractical
but also undesirable from the constitutional point of view; and if I fail to
comply with his invitation to show greater confidence in Members of this
Assembly in this respect, I do so on substantial grounds; for I believe that -
such a measure as he desires would be unwise from every point of view.

Eal Bahadur Lachmi Prasad Binha: On hearing the reply of the
:il.;{{onciu?hla the Home Member I beg permission, Sir, to withdraw my
esolution. :

The Resolution was, by leave of the Assembly, withdrawn.

RESOLUTION RE KING'S COMMISSIONS FOR INDIANS.

Mr. Muhammad Yamin Khan (Meerut Division: Muhammadan Rural):
8Sir, I beg to move the following Resolution :

‘* This Assembly recommends to His Excellency the Governor General in Counoil
to be pleased to got King's Commission for Indians by direct recruitment and b
promotion from the rank of Viceroy's Commissioned Officers in such number that Iﬁ
vacancies in the Indian Regiments he in.future filled by such Indian Officers only till
all Indian Regiments are wholly Indianised.*

In moving this Resolution, Sir, the first thing I want is that Honourable
Members of this Honourable House may not misunderstand my -motive in
moving this Resolution. I am not actuated by any racial feeling; I do
not wish to in any way minimise the great services rendered to the Indian
Army by the British officers for a very long time past. British officers in
India have played a great part in teaching discipline to the Indian army
and in maintaining peace and order in the country. The great quality of a
Britisher of knowing his duty is well known to all Members of this Honour-
able House, and the whole House, I hope, will agree with me and will
support me in appreciating the scrvices which British officers have been
rendering to India. They have taught such good discipline that the fruits
of it were found on the battlefields of France, Mesopotamia, Palestine,
Bouth Africa, China and other places. British officers have led the Indian
troops in a remarkable way, and they have won great fame for the Indian
army. So I do not want in any way, as I said in the beginning, to minimise
the services of British officers. My motive in moving this Resolution is a
totally different one. My first object is to trv and get the stigma which
attaches to Indian soldiers ns a class removed. This is, I suppose, the only
country where we have got regiments from a civilized eountry and from mar-
tial races officered by men of other nations. Indian officers have played a
great part and they have shown great capacity in many a field and they
have proved that they can be capable officers. If such officers who have
distinguished themselves in the army are promoted only up to the rank of
a Lieutenant or in rare cases, to that of a Hongrary Captain, I think it is
not doing justice to them; it will mean that their services are not properly
apprecinted. Indian soldiers and Indinn regiments have won battles for
the Empire and it gras through Indian hands and Jndian soldiers that sue-
cess was nchieved for the British Arinv in countries like Mesopotamia and
Palestine. I think, Sir, that when Indians havo proved themselves so
worthy as soldiers of the Empire, thev deserve better trentment and their
gervices should be propesly appreciated and recognired and in a more
liberal manner. In India we have got g particular class from among whom
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men are recruited for the army. It had been for a long time considered
that the Indians who come to join the Army are illiterate people and they
could not go above a certain status. Now, I find from that very class of
people and among them there are a good many people who are very well
educated. The sons of soldiers, the sons of Viceroy's Commissioned officers
-are very well educated now. 'They are receiving their education in public
schools, in universities and they can be very efficient officers, if they get
a commission from the King. They have got a martial spirit. They have
got a tendenoy. ' They have got behind them the spirit of centuries. A
son of a soldier comes to join the Army and probably the same regiment
‘to which his father belonged. And it is happening in most cases and there
i3 no reason why, it a sufficient number of young men can be found from
amongst these people, they should not be given King's Commissions and
their status should be limited to getting a Viceroy’'s Commission only.
1 think that great liberality should be shown towards these people and they
deserve it. Up to now, Sir, one difficulty that was the foremost difficulty
was that among the martial classes educated people could not be found
and that I have explained that difficulty is being removed every day. Even
if that difficulty had not been removed, was not going away by itself, it was
the duty of the Btate to provide proper-education in recognition of the
services of these soldier classes so that they may be properly educated and
they may be trained after the manner of their forefathers. Indian regi-
ments were recruited in the time of the East India Company in this way.
The Indian regiments of the East India Company had Indian officers amon,
them but a certain incident—unfortunate incident which happened in 185
took away the confidence we had in the Indian officers of the Indian regi-
ments, and a policy was pursued after that of keeping proper control over
the soldiers. And that policy was pursued on account of this that, if the
officers were Europeans, they would properly control and there would be a
safeguard for the East India Company or afterwards for the Crown too.
I dare say, Sir, that that may not be the solitary fact, that may not have
been the only guiding factor in adopting that policy. It might have been
that the East India Company wanted to train their soldiers after the
manner of European discipline and they imported British officers from
Fngland to train the soldiers on those lines. But times have changed
since then. Now, we find in India many young men who go and receive
education in England. They have received education in Europenn
style, and this has been widespread in India for the last three
decades at least and a sufficient number of young men are available
who ean be trained like British young men are trained at Sandhurst.
In this way, B8ir, I have been saving that for some time past
His Excellency the Commander-in-Chief has shown some liberalism in
getting King's Commissions for Indinns in a larger proportion than used
to be the case formerly and India is thankful to him for that. But I shou'd
say, Sir, that the number in which the Indians are getting to-day is not
sufficient and that is not satisfying my conscience. My object in moving
this Resolution is that there ought to be two bodies of army orga-
nisation in India, one purely the British Army and the other purely
Indian Armyv. The Indian Army should be offcered by Indian
officers only and the British regiment should be officered by British officers.
and I will not in any way go beyond what eircumstances will permit. I
quite realise that Indin at present depends largely on British assistance and
British control in this country. If the British “left to-day, there will be
annrchy in India. But thopgh wermay not be able to defend our shores,
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though we may not be able to defend our frontiers, I want that Indians
should receive proper education and proper training to defend their country,
and the best course of doing it would be by giving effect to the Resolution
which 1 am proposing. My Resclution, Sir, has been misunderstood in
ysome quarters., I found some discussion in the press which is due to a
misunderstanding of my Resolution altogether. My object is not that if
a vacancy falls in the regiment of the rank of a Colonel, a new Indian should
be brought there and appointed a Colonel or & Major or even a Captain
ot even a Second-Lieutenant to-day. My object in moving this Resolution
is that officers of the Indian regiment should be limited now. Particular
offices should be rescrved for the Indian Army, and I suppose that is so,
unless they are changed from the British Army. But there should be no
change from the Brntish Army. The officers who are reserved for the
Indian regiments must stick to the Indian regiments. Suppose there is a
vacancy in the rank of Colonel. Of course, a Major, ipso facto either in
this very regiment or from the other regiment, whoever is senior, will take
his place and will be promoted to the rank of Colonel. People from below
will take their precedence and will have promotion. Now, the only vacancy
in this way will bo that of a Second-Lieutenant or a Lieutenant, and this
should be filled by an Indian. All the vacancies which will oceur as Second-
Lieutenant in the Indian Army should be filled by properly trained Indian
officers. I propose in this Resolution thaf Indians should be given King's
Commissions,in such number that they may fill all those vacancies which
may occur a8 Second-Lieutenants in future. Now, Sir, by this process,
if T am not wrong, as far as my information goes, it takes 22 years to become
o Colonel—it may be something more than 22 years, it may be 24 or 26
vears, but whatever period it takes, after that time, these Indian regiments
will be officered by Indinn officers only. 8o, if effeot i8 given to my Reso-
lution to-day, it will take at least 22 years from now to Indianise the Indian
regiments only. In this way there will be no harm, and when we have got
the reformed Councils, when we have got the statutory period fixed at ten
. years for revision which, of course, the Government have acceded to curtail
sometime ago according to the debates in the Assembly—then, Bir, if it
had been for ten years we would have known how much progress India has
made towards getting its own army. In ten years probably we would have
had all the Captains in the Indian regiments Indians, and only Majors and
Colonels would be by that time British officers, but by slow process they
would be replaced by Indian officers. There is another safeguard. I know
that it might be argued that the English character—British character—
when I use the expression ‘* English ** I hope the House will understand
me to include in it the Scotch and Irish as well (A Voice: “‘.How Irish ?’’")—
will have to be preserved. The British character will continue and all the
officers will give these young men proper education, and these young men
who will come there as Second-Lieutenants will be associating with ﬂge
British officers and will reccive the same training as the British officers in
the same regiments and preserve the British character. The same disci-
pline will continue and that will be purely after the English style. After
that period, there will be a great saving in the Indian regiment. Now, in
the Indian regiments we have got a double system of officers. We have
got King's Commi ioned officers and Viceroy's Commlssmne.d officers, a
double system of égmmissiomad officers. I do not see what is the use of
having two systems, two kinds of officers. The Indian officers are simply
Lept to help the British officers, or their chief work is, T ul}derstand, simply
to get recruits. In British regiments we have not got this double system.
They have got the non-commissioned .oﬁ'icers which we have got in the
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Indian regiments as well, but these Viceroy's Commissioned officers are
simply there for show, or to give help to these King's Commissioned officers.
It effect is given, after 22 years we shall have only one kind of officers, and
probably before that comes, once we have got all the Captains and Lieuten-¢
&nts in the Indian regiments Indians, then there will be no necessity to
keep a risaldar major or risaldar or other officer of lower rank. Those people
who will come as such will bring recruits or there might be a certain per-
<entage in every regiment appointed as a recruiting officer. Now, Sir, I
think that will be, a great saving in the Indian revenue and the Indian Army
will be able to stancf by itself. This will not affect in any way the position:
of British regiments in India. The point which has been argued and which
might be argued on behalf of the Government that there is always a fear
-of breach of the peace might be removed too. Last year in the Budget
speech His Excellency the Commander-in-Chief said and that gave rise
ti. lot of criticism in this House that it would take years and years to get
the Indian Army. Of course I am not going into controversial matter and
I do not wish to revive the same discussion to-day. I do not wish to move
this Resolution in that spirit buv I wish to move this Resolution in the
spirit in which I have spoken to-day. There used to be one bogey. Every
time there was a question of Indianisation of the Indian Army the Afghan
bogey was put forward and there is the question of Bolshevic Russia. The
Afghan bogey is no more. We have got no fear from those quarters. There
ia o treaty settled with the Afghan King and Afghan Government is a peace-
ful ally of the Indian Government. Bolshevic Russia is far removed. I
think even if those questions were present to-day, my Resolution would not
affect them because this would not bring in any sweeping change. This
would not bring a change in a day or two, in a year or two but it will bring
a change certainly after more than 20 years. Then, Sir, riots may takc
place in India like those in Malabar. For. the purpose of keeping down
such things, there might be a strong British army, if that British armny is
really required in the strength in which it is kept. That is a question on
which I do not wish to dwell because that question is covered by another
Resolution of mine, which is not for discussion to-day. We find that the
regiments which were employed in Malabar were mostly Gurkhas and other
Indian regiments too. 8o I can say that Indian regiments can always be
safely trusted to deal with situations like that and there is no remson not to
trust the Indian officers who would be trained in the British style and
according to the traditions of British regiments. This is, Sir, my chief
motive in moving this Resolution, and I think, Sir, and I hope that it
will meet favourably from the Government party, and I hope and I think
this is not such a request which may be not granted. I hope His Excellency
the Commander-in-Chief will see his way, knowing the need of the country
and the object for which T wish to move this Resolution and what is my
idea, to accept it.

Mr. Deputy Bresident: Resolution moved:

* This. Assembly recommends to His Excellency the Governor General in Council
to he nleased tn get King's C_omminion for Indians by direct recruitment and bv
promotibn - from the rank of Viceroy’s Commissioned Officers in such number that ali
vacancies in the Indinn Regiments be in future filled by wsuch ?’ndian Officers only till
all Tndian Regiments are wholly Indianised.’ )

His Exoelency the Oommander-in-Ohlef: Sir, T welcome this oppor-
tunity to say a few words in reference to this, Resolution. The Govern-
ment are well aware that Membgrg of ‘the Legislatures, and indecd an
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oven wider circle of political opinion in Indis, are deeply interested in
this very important problem. I can assure you that the Government

ve taken, and are taking, an equally keen interest in it, though oir-
olypstunces huye so far not made it possible to make a definite announce-
ment with regard to the matter or to state the measures that are in
contemplation in order to secure the object which the Honourable Mover
has in view. From statements already made in this House Honourable
Membeors are aware that the Government is still not able to set on foot
any specific scheme of Indianization, or even to say really now when
this will be possible. It is hoped, however, that it will be possible fo
make an announcement at no very distant date when the correspondence
which is still procoeding between the Government of India and the Secre-
tary of State has been concluded. The correspondence has been pro-
longed, and the consideration given to the matter has been very thorough,
as indeed the importance of this matter deserves. The Resolution does
not therefore deal with any new proposal but with one which has already
been very fully explored. In these circumstances, it will be clear that
it would not be open to the Government to accept the Resolution as if
stands, since they cannot prejudge a matter which is still under discus-
sion. On the other hand, the Resolution is not unwelcome, since it gives
me an opportunity of placing before the House some at any rate of the
considerations on which a decision must ultimately depend, and also of
stating in their proper relation the mecasures which the Government have
already undertaken to grant His Majesty’s Commission to Indians. Now
I presume it is thoroughly understood by every Member of this House
that Indianization is a process which relates only to the Indian Army.
1 am not sure that there has not been in certain quarters some mis-
understanding in this respect. Indianization is in no way connected with
the British units which serve in India or with the question of reducing
their numbers. The question of Indianization arises only in regard to a
specific portion of the Army in India, namely, the Indian Army, and the
oﬁjeot in view is, primarily, the replacement of British Officers of the
Indian Army by Indian Officers holding King's Commissions.

Now, before I go any further I want to say that you cannot expect me
as Commander-in-Chief in India to view with unmixed feelings the pos-
sibility of eliminating the British Officer from the Indian Army. What-
ever may happen in the future, if India is in the end able to do without
the British Officer in the numbers that have hitherto been employed,
Honourable Meinbers of this House and I hope also a much wider circle
will recognise the inestimable value of the services which the British
Officer has rendered to India in the past and of the conspicuous part that
he has played in building up and consolidating the Indian Army, an army
of which tﬁe people of India have every rcason to be proud. The Indian
Army has o traditional reputation for efficiency and reliability which is
1 think universally acknowledged. It will be unnecessary for me to dilate
on their heroism, their self-sacrifice; for Honourable Members all knpw
the great achievements of the Indian Army t_>efore _the great war, durin
the great war and since the great war, both in India and overseas. An
if any testimony as to the share which the British Officer has had in these
achievements were required, it would be, I know, readily forthcoming
from the most authoritative quarter possible, namely, from the Indian
Officors and the Indian soldiers themselves. To me one of the happiest
and most striking features of the British Raj in India is_the respect,
unquestioning obedience ond, I would adg, the genuine affection which

D
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for many years his Indian comrades have invarisbly given to the Briti
Officer of the Indian Army. 1 should not do justice to anyone, l%
of all to the representatives of the people of India if 1 did not at the
very least pay this tribute to the order which the Resolution of my
Honourable friend apparently seeks to change. Now, it would be idle
to ignore, on the other hand, the :desire for change that comes very
naturally with changing times, and I can readily understand that as the
people of India elaim increasing independence they should also claim in-
lorcasing opportunities to fit themselves for self-defence. A desire that
the Indian Army should be Indianized follows as a natural Bequence,
and Government, as 1 have already said, have for a considerable time
recoinized that 8 demand of this kind, is inevitable and they have spent
much time and pains in investigating the best means of assisting the people
of India to realize their ambition without at the same time sacrificing
even for a time the traditional efficiency of the Indian Army. It goes
without saying that even in the transitional stage it will be essential to
preserve the country’s means of defence efficient and unimpaired. This
is the first and the greatest difficulty of the problem before the Govern-
ment  An cfficient army is composed of intenscly human fuotors, one
of the chief of which is an inherent dislike for violent changes. A change
of this nature which would rapidly eliminate a large number of British
Ofticers would certainly be a violent one. Obviously a step of this kind
would best be taken when the skies are clear and the process of trans-
formation undisturbed by thoe prescnce of dangers either external or inter-
nal. And I need hardly remind the House that ever since the end of
the great war India has never wholly been free from some form of exter-
nal or internal mcoace. Neither of the difficulties which I have men-
tioned, however, have discouraged the Government from attacking the
issue. And what 1 wish here to emphasise is that, while larger schemes
huve been muaturing, definite measurcs have been taken to secure the
grant of King's Commissions to individual Indians who are suitable and
lquu.liﬁcd. The first results of our efforts to secure suitable candidates.
for Sandhurst were not very cocouraging. The number of Indian boys
who came forward in itself was small and very few of them were found
to have reached the standurd of educational and physical fitness which
L are required to qualify a candidate for the firet stage of 4 military carcer.
! It will probably interest the House to learn in some detail the steps which
‘ythe Government have taken to overcome these difficulties. The story
{,iu one of steady and continuous progress. In the first instance, during
the war and since, 371 Honorary King's Commissions have been granted
mainly a8 war rew Indian Officers holding the Viceroy's Coinmis-
ston in the Indian Army. In addition to these, there are now some 88
Indian Officers holding the full King's Cominiesion and servidg in the
Regular Indisn Army, or doing the normal period of attachment with a
British rogiment, which is required of every officer, whether British or
Indian, beforo he joins the Indian Army. Of these latter some were
originally in the Imperial Cddet Corps and were commisgioned from the
Indian land forces. Others were commissioned from the Cadet College
cstablished during the war as a temporary measure at Indore; others
ware again promoted from Viecroy's Commissions and others have been
commissioned after n regular course of training at Bandhurst. In addi-
tion to these, therc are at present-sbme £8 Indian Cadets under train-
ing in the Royal Hili?ary Coljlege at Bandhurst, who, it successful, will
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shortly qualify for King's Commissions. But we have dug the founda-
tions even deeper than this. In order to enable Indian boys who desire

enter the Army to aocquire the qualifications for -admission to Sand-

t we havg, as this House is well aware, established the Prince of

oles Royal Indian Military College at Dehra Dun. 'At the present
moment there are 88 boys in residence in the College and by April 1923
I hope there will be.70 boys. The report on the first. term’s work of the
Dehra Dun College was distributed to Members of the Legislature and
I have only recently received a report on the working of the second term,
the contents of which are most satisfactory. 1 should like to quote you
a few passages from this Report. 1t says:

*“ The lines on which the cadets have been organised into sections and also into
divisions for studies, have proved eminently satisfactory and will be continued. The
Cadet Captain and Section Commander are with cxperience realising their respon-
sibility, acquiring an wptitude for command and have carried out their duties in a
manner which dovs them credit. The continuance of this system will, it is hoped,
enhance their usefulness and lead to beneficial results in general.”

And again it says:

. ** There has been an all-round im(rrovement. and many cadets, who had anurenuy
played no games before the{ joined, show a wonderful change in their physique,
manliness and agility. The Inspector of I’hysical Training inspected. the Cadets in
November end expressed himself fully satisfied with the results.””

1 myself recently inspectcd the College and found that the school
has been admirsbly organised and is being well administered by an ex-
ceptionally efficicnt staff. Nothing more could have been done, beyond
what has already been done to cnsure its success, and—as the Honourable
the Finance Member is not here 1 may perhaps refer to it—I am con-
templating in the not very distant future an incrcase to this College by
a considerable amount. 1 hope that, perhaps within twelve months it
may be possible to double the numbers that are already thore.

You are also aware that the Governmcnt contemplate the establish-
‘ment of other military institutions which will provide an cducation,
preliminary to the education to be obtained at the Royal Indian Military
College, Dehra Dun. We are doing this bocause it has been realised
that, if Indianization is to be given the fullest chance of success, it is
essential that Indian boys, who desire an Army career, should have
preciscly the same ‘opportunitics and facilitics in the matter of educa-
tion, both physical and mental, as have always been cnjoyed by English
boys who are destined for a carecr in the Army. -

Tinally, in regard to this aspect of the case, 1 think the Legislature
ought to know that, in order to remove the possible discouragement that
might otherwisc have existed, Government provide cducation at D.ohm
Dun at 'a cost to the parent below the cost to Government of mainte-
nanco of this institution.

The facts. which I have just stated are sufficient to .show without any
further comment from me that, in anticipation of wider proposals for
Indianization, Govcernment have adopted. a mm:kedly progressive and
thorough polioy, for the purpose of securing qualified Indians as officers
for the Indian Army, and the only further point to which I desire to
draw particular attentidh is that, so far as human means can devise, the
Indian cadet is being given cvery opportunity to make himself as cfficient
an officer as his British confrére. ' '

1. presume by the way thay Honourable Members understand why we

ttach so much importance the preliminary .educn.tmn of cm}dldn.t{m
?or Kingl’s Commissions. It gll modern ®countries good edueation, s
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the founddtion of character, has always boen regarded as essential for
those who desire to take up the profession of arms in the eapacity sf
officers. An officer is first and foremost a leader of men, and it is nee3s-
sary for him at the outeet to aoquire the kmowledge and the character
which will not only enable him to face danger himself, but will give him
the power to induce others to follow him when danger threatens, and to
inspire them with trust and confidence in his ability to lead them to
success. Initiative, resolution, ooolness of judgment, and oapacity to
command, are the essential qualities of an officer, and the education of
those who aspire to hold His Majesty’s Commission, must from early
boyhood be designed to develop these qualities to the fullest possible
extent.

in, the profession of arms has at all times had its scientific side,
but this aspect has in recent years, and particularly since the great War,
become very much accentuated. The education of an officer does not
cense when he receives his first Commission, as some people wre very
liable to think. In reality it is then only beginning and it continués
throughout his whole career. I am myself still learning every day from
Honourable Members in this House, whose ideas are rometimes
new and the expression of them forcible. In reeruiting officers for the
Army, we have to look for those who will not only be successful as com-
batants but will be sueccessful also in the technical, .administrative and
Staff Department of an Army.. These considerations must, however,
» be familiar to all. I have laid some stress on the matter because it
leads me to one of the specific objections which debar Government
from accepting the Honourable Member's Resolution. To acoelerate
progress by the grant of King's Commissions on any considerable scale
in the near future to officers who at present hold the Viceroy’s Commis-
sion would not be a practicable scheme since the latter do not as a rule
possess the educational qualifications or the capacity for educational
betterment which are essential not only in the junior ranks of the army
but also, and more particularly, in the senior ranks. The problem is
not merely to get a sufficient number of Indian officers as such, but to
obtain those with the character and educational qualifications which will
enable them to rise to positions of trust and responsibility. To make an
Army you require to have officers trained in combatant, technical and
staff work capsble of discharging the duties of the multifarious posts
which are necessary for the successful administration of a modern Army.
No one knows better than I do what a magnificent body of men are the
Indian officers holding the Viceroy’s Commission to-day and what super-
lative services they have rendered and are rendering to India and the
Army. Many of them have received the King's Commission, largely as
a reward for gallantry and distinguished service in the field and we shall
continue to recognise such distinguished services by tho grant of further
King's Commissions to this class as time goes on. But you may take
it from me as certain that it would be wholly impracticable to find the
bulk, or even a large proportion of the officers required for the Indian
Army from this source alone. There is also, as it ippears to me, another
obvious flaw in the proposal of the Mover of this Resolution. As 1 read
his Resolution, he auggests that the recruitment of British officers should
now wholly cease and that in future norie but Indian officers should he
recruited from the Indian Army. In the fight of what I have said o
you, in view of the paramoumt necessity of* maiptaining your eapneity
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for defence unimpaired throughout the transiticn stage, would it be wise
or cven practicable for Government to commit themselves to the whole-
sale Indisnisation of the Indian Army bofore they had had an oppor-
tunity ofe proving cither the success or failure of such a change by In-
dianising some portion of the Indian Army, and by testing a whelly
Indiunised unit not only in peace but also in war or in some form of
frontier service. Derhaps the House will allow me to quote the obser-
vations on this point of a very distinguished Member of this House whose
presence we miss here to-day but whose interest in this problem and
whose knowledge of its intricacies is probably unequalled amongst Indians
—1 refer to my friend, Bir Bivaswamy Aiyer, who, writing in the Nine-
teenth Century Review not very long ago, said:

‘“ No sane Indian politican advocates the ﬁlling'z up of the higher ranks of the
Army with Indians without training or experience.”
and he adds: )

‘“ As & matter of fact, no ono has asked that the commissioned ranks should be
oxclusively rocruited from among Indians : we have leen pressing only for the removal
of the barriers agninst us and for the recruitment of Indians to the higher ranks on
a liberal scale to start with progressive annual increments.”

I wish he was only herc to-day to take part in this debate because he
has - studied the question to my knowledge with great care and very
profoundly.

1 think I have said enough to indicate a few of the difficulties with
which this problem bristles. Some of the barriers have already been
removed. The attitude which Government have so far adopted in regard
to this matter, though it has been prudent, has also been reasonably
liberal. 1 have mentioned that further changes are in contemplation,
What form these will take I am not in a position at the present moment
to reveal. But in rcfercnce to Mr. Yamin Khan’s Resolution I would
say to the House: ‘' Don’t try to go too fast. Don’t try to run before'
you ean walk. If you do, you will assuredly fall down®' In dealin
with the Indisnisation of the Army, India must proceed by degrees ang
by well-considored stages, if her advance towards the desired independ-
ence in other departments of the administration is to progress surely and
safely without undue risk or danger to the community at large.

8ir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban):
In the first instance, Sir, 1 solicit your leave and the leave of the Assembly
to move a few verbal amendments to the motion put before the House by
Mr. Muhammad Yamin Khan and if that leave is not allowed I shall
speak to the Resolution itrelf. The amendments that I ask your leave,
Sir, to move is to substitute the word ‘‘ or '’ forthe word ‘‘ and '’ in the
second line, to omit the word *‘ all ”’ in the third line, to omit the word
i‘ only " in the fourth line, and to omit the word ‘‘ wholly " in the fifth
ine.

Dr. H. 8, Gour (Nagpur Division: Non-Muhammadan): Read the whole
after filling in the amendmeoents, :

Sir Deva Prasad Sarvadhikary: I am going to. We have had many
lectures from Dr. Gour, but that hint from him is hardly needed. The
Resolution as I would amend it will stand like this:

“ This Assombly recommends to His Excellency the Governor General in Council
to be pleased to got King’s Commission for Indians b% direct recruitment or by
promotion from the tank of Viceroy's Commissioned Officers in such npumber that
wneancies in the Indian R:(-\gl_ﬁmnts be in future filled by such Indian Officers til] all
Fndian Rogiments are Todianised.” °

Have 1 your leave, Bir?
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Mr. Deputy President: Yes.

Sir Deva Prasad andhlhry Sir, the Commander-in-Chief is in

a learning mood .

“Mr. B. W. Davies (Madras: Nominated Official): But the leave of
the House has not been obtained. I object to the amendment.

Mr. Deputy President: I have allowed the Honourable Member to pro-
oeed with his speceh. 1t is for the House to accept or to reject the
amendment.

Sir Deva Prasad Sarvadhikary: | have leave to move the amend-
ments. That has been given. It is too late now to object to it. Well,
8ir, the Commander-in-Chief is in a learning mood and he learns even
in this Assembly. We are also in a learning mood now and ever. We
have learnt much from what His Excellency bas told us this afternoon.
Much have we heard that heartens and encourages us for the future. We
recognise the difficulties of the situation and the limitations of the position.
While we do that, we arc anxious to place before the Government and
the public some substantive and substantial form in which we make our
demand. We recogniso the difficulties of the Government of India. It is
not merely Whitehall, a8 Dr. Gour cried out in the course of the Com-
mander-in-Chief's speech, that is interfering with us. Whitehall for this
purpose is a mere post office betwoen us and what the War ‘Office stands
for—the military organisation of England. Even when Whitehall is sym-
pathotic, it will not be able to have its-own way altogether. That, how-
ever, will not prevent our making our demand.

My first amendment has reference to what the Commander-in-Chief
said regarding the present position, calibre, status, and education of the
Viceroy s (‘ommmsloned officers, and it will not be possible, if we retain
the word ** and '’ to have recruitment according to the military authorities
requircments from that body to any very considerable extent. My amend-
ment, however, will not shut them out in suitable cases. The matter is
lett entirely to the military authorities to decide whether it can and shall
be by recruitment or by promotion from the Commissioned ranks of the
Viceroy's Officers. That gets rid to a certgin extent of the objection that
His Excelloncy has put forward with force that I recognise.

8ir, when Indian officers are going to take the place of British officers,
even though it be in the Indian regiments, I do not for one moment want
to eountenance the positiop that they shall be inferior to the British officers
in any way, by education, by triining and character and various other
things which are inseparable from a good soldicr as well as a good citizen.
He ought to be able to hold his own in the Army, as Mr. Rangachsnar
suggested this morning they ought to be able to hold their own in the Civil
Service. Therefore, that is a sine qua non which nobody will want to do
5 away with. We are ontirely at one with Sir Sivaswamy Aiyer
T¥ . refefence to whose work we appreciate. Conceded that, the
Army Authontncq and the Government. will find it difffoult to resist our
demand so far as that is concerned.

Then we recognise the difficulty of rushing things. Apart from con-
siderations of expodiency, where are the men to be had immediately to
fake all these. places as  vacancies occur? 1t would to a certain
extent be a pgnin for the present if suitable men,’ like these

.
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that gave such good account of themselves in the Bengal Ambu-
lance Corps and the Calcutta University Corps—as they come along, are
given promotions and this amended Resolution would secure this object..

do not, think piling up of superlatives such as ‘““ all,”” or ** only,” or
*“ wholly ** will add to the force of the demand. Indisnisation is Indianisu-
tion. 1t has a definite mesning. Whether Indian Regiments are to be
wholly Indianised or largely Indianised or mainly Indianised will be deter-
mined by the exigencies or the circumstances for the time being. Our
goal, our objective, our ideal, herc as elsewhere, is that Indianisation
shall proceed as far as possible and as fast as possible, without detriment
to efficiency, without detriment to the high standard which we must inain-
tain in our Army, as everywhere clse. 1f all this is conceded, where
comes the difficulty in accepting the substance of this Resolution? Gov-
ernment is busy c%i'responding, framing schemes; we have indications
which show what the mind of the Commander-in-Chief and the Govern-
ment here is. That is encouraging, but that does not go very far, for they
are handicapped. We want definitely to say that this is the ideal that
we aim at and we should like to know what there is to prevent that ideal
being accepted and being given effect to cautiously, slowly, if you like,
but steadily and without any detriment to the goal and objective in view.
“8ir, the Commander-in-Chief has himself said that this is a deeply import-
ant matter. We consider this to be vital. Everything clse pales in import-
ance where nation building is concerned. 1f the Reforms are to be a real
success, we must have an abundant part in the national defences of the
country and must be preparcd for it apace, but certainly without detriment
to efficiency again. That we are quite agreed about.

Sir, the Commander-in-Chief has said that it must be made quite clear
that Indianisation applies only to Indiun regiments. The motion before
the House does not take us any further than that. HRut may we not some
day hope that just us he wants the British officer to continue in the Indian
regiments it may be possible for Indian officers to take their place along-
side British officers in British regiments? What has happened in other
walks of life, the civil service, commercial lifc, educational and medical
including the Indian Medical Service, service in law, enginecring, every-
where? The Indian who has been tried and found not wanting has had
oonceded his place above his British colleagues and the Britishers, be it
said to their credit, have loyally served them. Are we not sceing this
now in the Secrctariat, in the Honourable Indian Mcembers' Departments,
in the High Courts, at the Bay, in commeree, in education, everywhere;
wherever an Indian had his chance he has justified himself (A4 Voice: “ and
as soldiers ''). And as soldicrs. This was unthinkable only u fow years ago
and still it is so. A time may come,—who knows, why not soon—when
India will have her own British regiments untrammelled by considera-
tions of War Office Routihe—of British regiments officered by British
and. Indian officers,—who lnows that Indian officers will not be welcomed
by British regiments themselves to take their place alongside British officers.
Sir, that is not the objective of this amendment, but as the Commander-
in-Chief has introduced the matter, I think we may be permitted to express
the hopo that a time may come, when by soldierly and citizenlike qualitics
an Indian solider may be permitted to take his place nlongside the British
officer in British regiments as well. But that must be for another day.

Sir, the value of theeIndian Army is recognised. Its gallant officers
by war services have earned King’s Commissions,—871 of them. Many
more of them have given thoir lives arfd many*more have fought gollantly.
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Could not many more have been given Commissions? If the authorities had
their scheme ready, if they are really sympathetic and fully prepared, they
could and would have done what is or must be inevitable in the near
futnre. 8ir, I do not want to take up the time of the House “too long.
There must be many other Members who are anxious to speak but I think
it is up to us in this Assembly clearly, definitely and strongly to say that
we want something, definite, substantial and intelligible, on the lineg
of the amended Resolution. At one time I thought that one or other of the
amendments might guit the circumstances of the case better, because one
aoes recognise that ome cannot decide in detail these things in an
Assembly like this and in a hurry. But what we are proposing to-day,
subject to the amendments that I move, is fairly definite but not aggressive
or inadmissible so that the authorities may not have.any option in the
matter. They have to accept the principle and give cfect to the spirit of
the Resolution as soon and as well as they can. 1f this proposal is accepted
they can do this in the near future and must.

Mr, T. V. Seshagiri Ayyar (Madrss: Nominated Non-Official): I move
that the discussion be adjourned.

The Honourable Sir Malcolm Hailey (Home Member): It disturbs me
to have to place before you a motion which is, for me, of an unusual nature.
Usually such motions come from my friends on the opposite side. (4 Voice:
*“ Not always.”’) The fact however is that this evcning we have a very
important Executive Council meeting at 5-80 p.M. at which the presence
of all Members of Council is necessary; it is therefore difficult for us to
continue this discussion. I would, therefore, ask you, 8ir, to adjourn.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
25th January, 1928.,



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056



